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MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 128 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, 1 am
directed to inform the Lok Sabha
that the Rajya Sabha, at its aitting
held on the 25th November, 1957,
agreed without any amendment to
the Public Employment (Require-
ment as to Residence) Bill, 1957,
which was passed by the Lok
Sabha at its sitting held on the
14th Novembher, 1087".

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TENTE REPORT

S8ardar Hukam Singh (Bhatinda): 1
beg to present the Tenth Report of
the Committee on Private Members’
Bills and Resolutions.

DELHI MUNICIPAL CORPORATION
BILL~—contd.

Mr. Speaker: The House will now
resume further discussion of the Delhi
Municipal Corporation Bill. Out of
4 hours agreed to by the House for
the general discussion, 2 hours and 3
minutes have already been availed of,
and 1 hour and 57 minutes now re-
main. After the general discussion is
over, clause by clause consideration
and third reading of the Bill will be
taken up for which 6 heurs will be
available.

Ch. P. S. Daulta may now continue
his gpeech.

Shr{ Jaipal Singh (Ranchi West—Re-
served-Sch. Tribes): May we know
what is the time-table for this after-
noon?

Mr. Speaker: At 1530 hours, we
start discussion on the Motion tabled.

8hri Jaipal Singh: How long?

Mr. Speaker: The time that is pro-
vided is 24 hours,

Shri Heda (Nizamabad): We have
the Vice-President’s party at 16:30
hours.

Mr. Speaker: If it is the general
desire, we may adjourn at 16-30 hours
and continue the discussion tomorrow.

Shri Jaipal Singh: That is why I
raised this question.

Shrl Frank Anthony (Nominated-
Anglo-Indians): I do not wish to
appear discourteous, but it would be
better for us to postpone the discus-
sion of the question. Are we setting a
healthy practice by postponing the
business of this House, however esti-
mahle a person may be? I cannot
understand that even the Head of the
State and his programme was such
that they could not help having ‘the
party at half past four. I feel it is not
a very healthy precedent for us te
break into the business of this House.

Mr, Bpeaker: The Chairman of the
other House is giving the party. We
can resume further consideration to-
morrow, if it is the general desire.
There is no harm if hon. Members get
to know of the discussion, think it over
and start again tomorrow. So far as
today is concerned, let us create an
exception. They have gone so far,
and this is winter particularly. Noth-
ing will be lost, but I would not like
that this should be a precedent for
any furture request on this point.

We shall adjourn at 18.30 hours and
then continue the discussion for 1§
hours tomorrow, so that hon. Members
may come fresh.
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8hri T. X. Chaudhori (Berham- The Minister of State in the Minls-
pore): If we adjourn at 16.30 hours, try of Home Affairs (Shri Datar): I
there will be only one hour’s discus- am here.

sion and it would not serve any pur-
pose, Moreover, this is an integrated
discussion. If there is a break, the
purpose may not be served.

Mr. Speaker: Suppose 1 say at 17.00
bhours, ‘We will adjourn till the next
day?’. Now Ch. P. S. Daulta may
continue.
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Shrimati Sucheta Kripalani (New
Delhi)- Mr. Speaker, Sir, the Delhi
Corporatiton Bill is a long awaited Bill.
The People of Delhi, since the abolition
of the democratic set up here, have
been looking forward to this Bill as a
substitute, however defective it may
be. Even today they are keenly watch-
ing the progress of the Bill and they
want to see in what shape it will ulti-
mately come out.
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This Bill, sz it has come back from
the Joint Committee, is considerably
improved with many amendments. 1
would like to say a word of apprecia-
tion about the work of the Chairman
of the Joint Select Committee. He
was very considerate; he allowed
everybody ample opportunity to ex-
press his views and tried to adjust
various viewpoints. The Bill, therefore,
rectifies many of the defects of the
present Delhi municipal administra-
tion—the defects which caused conflict
and ineficiency in the past. As you
know, Delhi suffered from a multipli-
city of local bodies and authorities,
some independent, some autonomous,
and, as a result, there was consider-
able conflict and overlapping. This
conflict sometimes gave rise to very
disastrous results. As you know, when
the jaundice epidemic broke out, there
was a feeling—and I think rightly—
that because there was no proper ad-
justment between the authorities such
an occurrence could take place.

The Bill remedies many of these
defects, all the authorities and all the
areas of local administration have now
come under the Corporation. But, Sir,
I am very sorry to say that the Bill
does not go far enough. Two areas,
the New Delhi area and the Canton-
ment area, have been excluded and the
D.D.A. will continue as an indepen-
dent authority. This has caused con-
siderable disappointment to the people
of Delhi. Our Chairman who was very
willing to compromise on all points,
however, did not show any inclination
to compromise on these points. May-
be it wag our fault; we could not con-
vince him. I hope even at this late
stage we shall be able to convince him
that by bringing these bodies wunder
one authority one administration, we
ashall further improve....

Acharys Kripalanl (Sitamarhi): But
where iz he?

Shrimati Sucheta Kripalani:....The
municipal administration of Delhi. 1
for one would have reconciled my-
self to the exclusion of these bodies
from the Corporation if I were con-
vinced that this would lead to better
administration. We should, therefore,
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assess if the administration would im.
prove by the exclusion of those autho-
Tities,

Let us take the D.D.A. first. I do not
know why the D.D.A. is being given
this special treatment. Al]l other bodi-
es have been included under the Cor-
poration. The hon. Home Minister,
yvesterday, in introducing the Bill told
us that the scope of the D D.A would
be very limited both in function as
well as in area. We know that the
work of the preparation of the deve-
lopment plan and the execution of the
development of projects will be done
by the Union Ministry. The gervices on
which the plan would relay would be
under the Corporation. If that is so,
what is the special function of the
DD.A.? How is the separate existence
of the D.D.A. justified and what is its
utility? I may say a very convincing
case has not been made out for the
continued separate existence of the
D.D.A.

Now, I come to the point of the
exclusion of New Delhi and the Can-
tonment from the scope of the Corpo-
ration. Here, I would like to deal
with it at a little length. I happen to
represent New Delhi here and 1 am
in close touch with the people and 1
know their difficulties and their trou-
bles. As you know there was a strong
opinion in Delhi for the inclusion of
New Delhi and the Cantonment areas
in the Corporation. It is also a fact
that some representations have come
to the Government from people who
hold a contrary opinion. I do not want
to hide that., There are some people
in New Delhi who want it to remain
separate.

Mr. Speaker: The hon. Member
would kindly resume her seat. 1
would like to know how long the hon,
Minister would like to take for his
reply.

Shri Datar: About half an hour or
three-quarters of an hour.

Mr. Speaker: What remains out of
the 4 hours allotted for general dis-
cusgion is 1 hour and 57 minutes—
roughly 2 hours. We started at about
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123 or 12-6 and we must conclude by
about 2 o'clock. The hon. Minister

Shri Datar: At 1-15 or even at 1-30.
I have no objection.

Mr. Speaker: So, hon. Members will
be short and sweet. I will call the
hon. Minister at 1-15. The hon. Mem-
ber may now continue.

12-17 hrs.

[PANDIT THAKUR DaAs BHARGAVA
tn the Chair]

Shrimati Sucheta Kripalanl: We
should, therefore, study the back-
ground and see how these two muni-
cipalities came into existence. Under
the alien British rule an exclusive
government township was created in
New Delh1 for offering them better
municipal facilities, At that time the
intention was to have a small town.
You know the houses were big with
large grounds meant for the white
officials with certain arcas for the
clerks and peons, in slightly more con-
gested areas. The idea was not to
allow private construction, as far sas
possible, within these areas. The
whole purpose was to have a town for
the white rulers with their necessary
staff. These conditions do not obtain
now.

Now, I am sure the mentality both
of the people and of the Government
has changed. The Government is not
keen to have this township exclusively
for a certain class of people. The
people, too do not like to see any dis-
crimination between persons living in
one part and those living in another
part of Delhi. Besides, a very large
number of private constructions have
been built. New Delhi is no longer
just a government town. There are
certain areas which are occupied ex-
clusively by private buildings. For
instance, take the Baber Road, take
the Barakhamba Road, the Curzon
Road and other roads. 1 can mention
other areas where there is hardly a
single government construction; they
are all! private buildings. What is the
justification for excluding these areas
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from the Corporation? We, the M.Ps.
of Delhi had given an amendment by
which we had tried to bring in all the
private buildings under the Corpora-
tion. But even that amendment was
not accepted on the ground that that
would leave too small an area for the
New Delhi Administration.

The other argument advanced by
the Government is that because gov-
ernment servants largely live here
they cannot stand for election, there-
fore this area need not be included
under the Corporation. It may not be
possible for them to stand for elections,
but, they certainly have a right to
exercise their vote. This is done
everywhere else. Let us take Bombay:;
let us take Calcutta. I am sure a large
number of government servants live
there. They may not stand for elec~
tion; but they do exercise their fran-
chise and send their own representa-
tives to represent them in the local
bodies,

The other ground forwarded is an
economic one that, it is not advisable
to allow New Delhi to come under the
Corporation becatise there are many
government buildingg which would be
tax-free, and therefore additional
financial burden would fall on the
Corporation. This argument too is not
convincing because, after all, the New
Delhi Municipal Committee is financed
by the Central Government. It would
have to he heavily flnanced by the
Central Government if they want to
maintain a better standard of effl-
ciency. Had it been added to the Cor-
poration the Central Government
could have given the same aid to the
Corporation in order to enable it to
carry on its work in this area,.

Then the biggest point made out is
that in New Delhi we want a better
standard of municipal administration
because this is the capital and foreign
diplomats stay here. My real criticism
is on this account. We want better
functioning of the administration here.
But what is the standard of eficiency
of the work of NDM.C.? Is the set-
up such that we have better adminis-
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tration? I am very sorry to say that
the present set-up of New Delhi muni-
cipal administration is such that it
cannot function eficiently. It has very
many defects.

For instance, all NDM.C. construc-
tion is done by the CPWD., NDMC has
no hand or control over the unit of the
CPWD that undertakes these construc-
tions. There is no proper control over
the efficient and good working of this
department. We also suffer from
multiplicity of authorities in New
Delhi. What is the position in New
Delhi in this respect? How many
authorities have we to deal! with? I
have personal experience because I
take up the cases of the people and
g0 from door to door. Just to quote
one instance. For a single case, I have
gone for two years knocking at diffe-
rent doors without knowing which 1is
the proper authority to deal with, We
have to deal! with the Health Ministry,
Home Ministry, Delh: Administration.
NDMC, and DPDPA There are these
five authorities concerned with the
municipal administration of Delhi. 1
am very sorry. The hon. Home Minis-
ter is not here. Once over a small
matter, I had gone to him. He is
usually very kind and he wants to
help. He immediately directed me to
Shri Mukerjee, of the Delhi Develop-
ment Provisional Authority When 1
went to him, I was told that it was
not his business at all and that I should
g0 to somebody else. I next went to
the New Delhi Municipal authorities
and kept on knocking at their door.
Such is the multiplicity of authorities
in the administration of N.DM.C.
The NDMC has not also got proper
powers to enable 1t to function effi-
ciently and well.

I am ashamed and my head hangs in
shame when I think of the perfor-
mance of the NDMC vis-a-vis the
slum dwellers of New Delhi. There
are thousands of slum dwellers. We
have a few huge coolie camps or colo-
nies where people employed in the
construction work live. Their number
goes up to 32,000. Besides this cons-
tructon labour which is by its nature
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temporary, there are other slum dwel-
lers whoe are the third and the fourth
grade servants of the Government of
india, other domestic servants ssrving
the officers and other highly placed
people in New Delhi. All these peo-
ple by the very nature of their work
have to live in New Delhi. Some pro-
vision must be made for them to stay.
Whenever 1 have requested for any
improvement of the slums, my request
had been turned down on the ground
that these are temporary colonies or
unauthorised colonies, therefore no
facilities should be given, and that if
facilities are given, the people would
stay there permanently. Some of these
colonies are existing in these areas
for the last 5-10 years. They are
living in these areas without latrines,
water and without the basic municipal
amenities. We want that New Delhi
should give us an example of muni-
cipal administration. The standard of
municipal administration should be so
good that it should be much better
than that of old Delhi. On this ground
1t 1s being kept away from the Corpo-
ration but its performance does not
justify that argument.

I do not want to blame unnecessarily
any body. I have sympathy for their
difficulties. I know the refugees came
to Delhi and the NDMC had to bear
great strains. But all the same we
cannot shut our eyes to the needs of
the slum dwellers. I have repeatedly
urged this point that if you cannot
clear the slums immediately, at least
have some interim slum improvement
scheme. Have the slum clearance
scheme side by side with slum impro-
vement scheme If the people have
to stay temporarily in any area for a
number of years, at least give them
the basic amenities even for the in-
terim period. But so far nothing has
moved,

I2 1 were to tell you some of my
harrowing experiences in one of these
bastis near Lodi Coloni, it will be a
long story. There is a Basti called
Badwala camp where about 4,000
people live. There was a large open
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area which they could use for latrine
purposes. But as buildings grew up
all the extra land has got covered.
Now, these 4,000 people, the szlum
dwellers are prac.ically without any
latrines. There are just a few latrines.
About 2} years back a new block of
latrines was built but even after re-
peated requests because of some con-
fusion of authorities, there was some
difficulty and the latrines could not be
used. I went from pillar to post, 1
represented and fought out as much
as possible but nothing could be done.
I do not know the latest position whe-
ther it has been opened or not, but till
a few weeks back, it had not been
opened. It is the same story about
water., These people who are build-
ing New Delhi and contributing to the
beautification of New Delhi at least
they should be given latrine and water
facilities. The New Delhi authorities
as well as the Union Government have
undertaken a large programme of
construction. They should think of
the pecple who are going te construct
the buildings. If they have to stay in
temporarily colonies at least let them
live, under certain human conditions
of living. Those human conditions,
we do not find now.

Under the provisions of the Bill we
know that New Delhi will not come
under the Corporation but we do not
know also what is going to be its
future set-up. I beg the Home Minis-
ter to give his attention to this matter.
The present set-up in New Delhi
Municipal Committee is not good
enough to shoulder the responsibilities.
It the people of New Delhi who are
enlightened .edurated are denied their
democratic rights and are being pre-
vented from exercising their vote, at
least give them an administration
which would offer them the basic
amenities of municipal life. It is not
‘enough to build palaces and Ashoka
Hotels when adjoining to them are
huge coolie colonies. I am very sorry
to say this. But when the Ashoka
Hotel was built and the UNESCO
Conference took place here, 1 happen-
ed to meet some of the foreign dele-
gates. One of them asked “who live
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here in these ghacks?” My head hung
in shame. 1 had no reply. 1f that is
the condition, it does not redound to
the credit of the administration of
New Delhi Municipal Committee.
Something has to be done to improve
the administration of the N.D.M.C.

Leaving the slums apart take their
other activities. I had a representation
from the people living in Golf Link
and Jor Bagh about the bad condition
of the roads. These are rich areas;
big houses have built, but the roads
are full of holes with their surfacs
torn up, and ithey have been recently
built.

In its present set-up, New Delhi
Muncipal Committee is a wholly
nominated body. On principle, I am
against nomination to local bodies.
Before independence, we opposed even
partially nominated local bodies. To-
day we have 1n the capital of India a
wholly nominated body. What is the
Justification? Apparently, it is there
on the belief that such a nominated
body will function better and that
there would not be any politics and
that they shall tunction harmoniously.
But, there is no harmonious function-
ing. Even the few nominated mem-
bers are fighting with each for places.
and positions for one or two elected
posts that exist there. As a result
there is constant friction, delay, ineffi-
ciency, etc. 1 know the last two Senior
Vice Presidents. I have great regard
for them. Both of them were good
workers. 1 would request the hon.
Home Minister to talk to them and ind
out what happened. They felt frustrat-
ed, they felt defeated in their efforts to
serve this eres. Therefore, the justi-
fication for perpetuating an undemo-
cratic arrangement on the grounds of
efficiency is not there. I would even
at this late stage urge upon the Home
Minister to reconsider the matter and
bring in the New Delhi area under
the Corporation so that the people may
have the right to elec’ their own re-
presentatives and the organisation may
function better.

I would also like to trace the history
of the Cantt. area Sir. The British
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wanted the army to be kept apart from
the general population. It was very
oaturai for them and they did this
for political reasons. They did not
want the army and the civilian popu-
lation to have any close relations or
sympathy with each other. They
wanted to use the army for certsin
purposes. So, these cantonment areas
came into existence. The civilian area
of the cantt. and the civilian popula-
tion there used to be very small
There were very small bazars and very
few civilians Lived there. Only such
people Lived there who had somethung
to do with the Army. Now the posi-
tion has totally changed. Big bazars
have developed and a number of civi-
lians have built houses in cantonment
areas. For what reason are these non-
Army personnel living there and being
deprived of their democratic rights?
Therefore, I would urge that let the
land actually occupied by the Army
be under the Cantonment, but the
bazars and the civilian area of the
Cantonment should be taken within
the Corporation.

I feel Sir, there is a very strong case
for a completely unified and integrated
Corporation 1n Delhi. 'The demand for
a unified and integrated Corporation
is of very old standing. As Shri Brahm
Perkash poinied out yesterday, even in
1938 Shri Asaf Ali in his resolution
to the Government urged the creation
of such a Corporation. The Enquiry
Commuittee for Municipal Reorganiza-
tion in 1946 also made a similar re-
commendation. The recommendation
of the States Reorganisation Commis-
gion is the strongest on which we can
take our stand. The States Reorgani-
sation Commission, when it recom-
mended the abolition of the democra-
tic set-up in Delhi, said in very clear
words that the set-up of Municipal
Corporation should include the entire
area. They went out of their way to
mention that there was really no justi-
fication for keeping New Delhi and
0Old Delhi separate.

I would say, therefore, that even
now the Government should reconsi-
der their views on this matter. I am
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happy to welcome the Bill. I know this
Bill 18 a great advance on the existing
municipal administration in Delhi, but
I would like to see these major defects
remedied so that all the citizens of
Delhi can whole-heartedly welcome
the Bill and, afterwards work for a
better and more beautiful Delhi.
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T xd aTET ) gy § Wik uw
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XY § N qar ¥gT AT wdE
AZY F, TF AT HT WG & §
o gz gwEd € e o oy & wrear
AT Frfgd, A faaed & Jry 91 A

39 for R} swdegua & fogR
vk fag dew fagd s & g
s # faar 9T 7 fayfwl W
arge § & foizas €@ 9.

Mr, Chairman: The.hon Member has
no right to make a second speech

oft 7wy TwT - Fagfq AR,
% ag %z <81 9f {5 oY fAatsq o x a3
§ qga 3 NG AT IA T HAZTA
afys grt =X agr g fFET o wfa
orT faugd &7 a7 ATAT TE ZET AT
N AN ATF QT A favaw w@ET g, A
TN T EFHT FAZTATHT FY 57 g% &
AT 91X &, ] 39 ¥ wvommE AE @Y
q&a | vyy Zer way g e o wyfafoue
FNE F AT T G AR T & S F
a7 aga w1 8, fema w9 & Wk
aza # giafwaay O & ) sgia
F ATE & JGT I AN B AH F
Y 4 qT> § I (A g7 § 9 Y
TCE § g &7 fagre rar & i {T =g
J o1 Frgface g A1 N Az & famars
TET FA, X T FT FY THGA F 6N
g | 9" 39 X7 aTF § T Ay w7 qwgA
grar 2, &1 ¥ ¥ qR 99w g g
LAl

=t o Wo AT ([TXYI) : A
dqE

oft % 1 % 1T W9 SqrEr A
®aifE AT TATM F @A AT § AT AT
frafF@a> gt
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oft fto wo mat : gx A FTw o
feselt W & ¢

oft waN TATET ;. § € wY Y 9T
fe o qgfa & I safiea) & 47 R
*r Iuftg el I F & Jur w3,
forg & WY &1 faew grm Al anr
qaRa fis & FgT AT FT IT AT JAT KT
ary & 1 FEAw g aIg ® W T H
ar gET W G 1S F 9 Y o
"X fagzd & 9 9T 9 FT "I
wigd § I ¥ fag 1§ &g qursw
g .

W & wfafem Wik aga @t 9=7
gt X 32 TR & ) ¥ IT 9L FT 7 IFT
T w1 AgAl g 5 Y 5w fadaw &
o qut & W< &g fae o wsar & w=an
£t e @ A et et A 3 Ay
foraraT Fg §Y T 9T W T § @ qwar
arag T A

fareet fsT @7 & a1 TRT I AT
mdy fe 9g> agT 9 uF faury ey v
YT T I B TF Y GTHT 47
g ¥ a8 & % ggr 9 9F> OF
fama &Nt 9 W1 TF qST {IFIL 97
HfpT g WY &Y Tae anfeg fr 9w fram
AT & wfaF fFad ¢ #9139 $ -
v % 5o fadas ® gro o gfysr
faat T @&\ a® 9X AR AT AR
e § &Y WY fw g7 agwT favaw
fareg ™ Wy & A T & WL S gd
wfaE o B @ &, & wgT ¥W §
wfie & 39 & qgAT g g e o aet
frsslt & wAwReT o sy fgselt ®v sfr-
HES o7 A% ey g o7 7 A« faet
fawrs gT ¥ e & fawg | qEn
ot ar Y feeelY & oo g W@
& ®T Zraae iy ¥ o waw 19
FT QAT AT I ¥ FAT G ¥ 4 |
gaTafy aay, oo foeslt & Al
oY g wiwwe &Y v fis ag  qram
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¥ T # uaiT g faw fund w¢
R | & BT I WY oA q9Tg T ey
4, 7% I9 warfdr w1 websy w1 fis wg
I¥ AFAT qr A wqrAAY o

T iR ¥ o o areT Oy @iy
N W wfedt ad wr e g,
ag 92> feslt TP % 9w Y §
afFa gk ¥ g WA wERa X
FIGAT ag a4 g% ¥ fomr | A Jeawr
fe g oy 923 A fawra @ @
I9 ¥ 1H A & gw v wfus afawrc
fra @ & o 2 wfus afure s
ge & W % zafed go fa=r w5 qofaay
T 3T E 91 997497 07 § )

st ray TRw (wiEAy avw)
ofa wEEg, &9 ¢9 957 § 5 s
F gy ¥ o favt @@ o, ITF
g OF fB9T 98 U zaT 9w urt fw
g fdas oY qg WY OO W wew
F GIRA T A7 § 97 AT & wgr
2 o 5% waw Aqfewi Wik az o=
quTR Sy wgM #® fawre g At
i s 9T gwR 2w § fafaw aeg)
¥ AAEITF amaT I W 1§ W
YA FT AT A AT T q7 I
fad @ gu ag F&N JEgar g fr
T G924 ! 9g¥ WX IgF ag SAne
JXFT FAIY FY ATHY FIHT TF 47T T
et frar & fr frdas & 0w oF fo
gy M fear S8 WY o o soET ¥
SOTET FAWr AATEAQ ¥ a7 gEdT g,
QIS & ZATE ®, IF AT Y TATHL
uT9F g A|T Mg 1 ¥ a8 uw
gt uq ¥ f& frduw W qw §@
¥ W= % W oYy afafx & oy
SqigE AV WA ¥ THET wwA ur
§, SuR wAw QX guT gu § S gfaa
2wz foalY fir faar ox 3 0 ATy Y
ey  awdy § fr ag fadas aga &Y
T qfedt ¥ dg@ T A f
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W& % € ¥ qgr ¢ 3w fvar w49y 97

a% st &7 fu«T War | gA4Td
afgr A gAar FArenEy q aw@y
aeaIs & W9 gg adATar fe Suwr
TH oy 7y g & O v gem
¥ gwug e § T 9nga 4 fv ardy
a% faoelt &1 3@ FTOEA # wfaw
fegr a1 IR ¥ T w1 W w=l
frar fie w4 2w oA
s #r fodd g fasme ger @
au gg A9 fawgr w1yt 91 R ag qheee
g fe af faofy wlx goer faesfr
& Sfcure ®Y agy o=@ T0%F ¥ fewrwe
fiFaT o7 % Wi SR KET HET R0
a7 &% ar 30 & feew & ogfafews
e € | W ga § W gwR
" g wAY & At fammoar S
T IR ag &1 Aty fear a1 6
IG qot o ¢ fe =% falt * gt
e A N g wwr 7 orn R WX
WX G et AT AT A IEE ¥
o foedr oY & wenr Tt AR faaar

27 NOVEMBER 1957

Corporation Bill 2544

s wormm war WY agw o 8
AT XY ey o vy Ty @, SeE
vy ¥ gaTh WX I WY Ow § qn
AT WAz aft i fegw ax
aRY & fe af fael @ s
w1 feear @1 afgd WX w3
A€ €Y Fwar A Ok w9 ¥ w9 frey
Y IF ¥ O WAT FF AT gq WL
T & arfasr w< AT TfEd 1+ XA
i st gy afgw ity gAAT waT-
FAT A ¥ g AT Kr qg T 4t fw
WAL el ® ey 7 4 x5 feer wY
frrrer a3 wwy o g fear sm
&fie gwhg & g0 X "o =
% WX s 7 ofcfeafa § g7 540
HERT & yerfen qwwr fe Ly whie
a% A% 2N ® AT W W vEfan
FINWT § AAZIT @A AT | FW
¥z WA Y a4 g v gwro v,
T q9m A% erfat & Jf &
W I dwar I fwar & ag fema
= R T fear & Y wafeg e
tFmgorRem s vk @
g7 wor 3 w9 W& WY Aty
gY 79 g W g @ @ e 9w
T F TET W adr g, Ia% qenfaw
ogqe g 9 g ¢ foelt & faey wr
T w7 fgemy a7 &% |

g faafed & & ag WY o> s
argar § fr wgr 7€ fawslt & oficar wr
wwq sgiafaoe Gefafrawa fEar
ATANT qFT ag «A Y qrAR W e
IH ¥ e aqy gl ovp ArAwE A
Eh a1 7 X EE TR S ) ) AT-
wffFgp & A g gt araoaft
¥ vy W gar e« § dar fe & wrt
& wgr 5 ag A T W T 3, 4
AR ST TR E AR Iw R AwA |
@A & aepicdw w1 g g &
@t Aty & A s @ ogfone ®
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{sft Wy )

IPET G A Y W gH A AT WY
w9 farar i gRTdy arfeardz & sl
ft arrw fed g 3g i E Wi Ars-
XY #) g A 59 g @Y §, wied
ag %A1 fm AT W so XA &
T wTORT F ¢ WS @ AR
M7 fIT FTERTT &Y AT 4§ FT
too ¥F F FFAT T, IT § ARITA
& f9q g F5 fr O wgw o0 AT
IT § AT gl 9X = fa@ s
AT fF o AT foo AFAH FT =T HIT
it sRITANEHax & &, a &
gawar g fr ag FqTfew 3@ &
Tq T F OF GBW W AT § ;W
AT Ifaa 4 ) wear ag qufes
gY oar @ fr ot € ATeERR SE H
IR &, @ IT el 9X GEr gfede
T gxar & oA Y fv weg & g foe
FfraEIdTGAIaasm s &
g7 woqd mg w  GafEm ww ows
1T SATIT FHITET & TG GIF HAIA
Y b ¥ o6 | rEfed gw A gl
& Igel Y faemwasf T F@ o
T AT &1 H9X fear f& ST §
¢ WATETEN gIR arfgd W I9 &'
W 7 OF qaOF § TTET Q¥
ST &7 &gT 9T AR T ST feur &4
oy foorer grawifaa e+ gafas
ag gWT T §, WR H a9war g 1WA
AN A IHF AR FRE AR TR
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T §, TTATo ey & Sy R aored
AT AR, AX G T xRrwTH W Ay
A 93 @ Wd WX I9 6 wer
g faest aret 9T wEaAr WA,
Ay & fY 37 & wxr A€ 7% aoiH
Wt qafifaar ar st frmr g9 fadgs
#r qfeger &Y T 9y TATIT ATQI |
st gHo o arfew wrga & «avar ar fis
aw L FT FTQrae fodgw agh arw
5T W I A favar T It I & g1
aga @ arfEar O 1 9w & wrfEeT
wrfgeaT g foram mar o o Y W™
F guE & IT7 FY U T ¥ fordaw WY
2 S & warfas g ToT Su aad-
foot % & ag fdgs aamar v &0
T & ag avt d & 5 ag qefors
2 W AT 99 ¢ W F afaa awg
FE AT AT IT AT R FA F g
E|H JAEET Y JEs A8 R 0w
woHar § fe gy @a vt @R wfes
MTS EATL qEPTT, FATI &CRTT WIT FAR
Faml &1 ag & & fw A favgw ag
gHa W & ag fordefa Y & wu &)
TE R Aue § 99 % fag g
THAT ¥ 7947 WAT R W ag [ o
Fa feeelt F N v a6 19w 91 39
T ot ATES gEwa g #1 Eedl
T Y\ "wraer Y gg fardaw @
Tar g 39 ¥ @ maas gEma ¥
&UT HIAT q¥IT | AfeH w9 98 wET
T & R g e & W) w9
T FT T AR T37 ZET & &,
AT ATAE QT ®T I AFA SATIT AT A
T fw s B awE AT ORI &
qTe ATH W FE 5 g0 Y w94y ¥ e
g, 9 % wguy fifwg, st & of @
TR 7 KL | IT FIEX F WY WY €qqT
&Y ¥ af@ =g« v@T e Wi M
WY GET ¥ GT W w9t fasdafay
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oY Tgdd A wrfnlt a9 W w®Y
st £Rt s utg [WER f&
#are) & g€ F pROfEi w7 @ v
arfray o ff WX g7 qT v ¥ ww
AT T gu faasly swrar & sgrEr
forrdarf gt & o @y off | WG A
g WF wAT AT E e g Aoy
og @ ¢ fe ag frdas fagsr o
oy frv &, fogs Ao & ar w9
ffer g, &Y = &, W § w9
Ay ¥ e gy & fqumwa w1 W E
graTy wY Ay gu faeddy €1 oF wAw
gfama & 1| 9w T2 fergeam & g
HEE} AT T 3R A T w@T wS
21 guTt AGT ¥® ATy ® AES
g1 oY A% foft 7 wF & A
TG FEL IR E A IT 7 5 fKwwea
I & fE oY dmre AT afeq
urw ¢ frdaw & afed o g fed o
WEIAFTarg N fF N wwr &
o g ) grfas & | fadas |
wifagi @R v T 98 g2TeT § WK
¥ A9 F G FQ@TE ) a8 gh 0%
T gl veefas arfeat ®y snfew
q fir sq fadgs § |y FIAE
o< A feeet FY W mfeer w7 faar
JET AT T § WET ¥o e To
F Hdr ) dfer gwad Fadgs w5
e armxFmifrm®
W WY TF WTSTHIEST T qTR FT HYHT
fast g1 & | B EW TW ¥ WeE a%g
& TH & &7 g6 WX @R %Y g7 fTEer
gy f& N wfeagrox v & faS
T AIT AT AR F wER ¥ fag
e fear g A wrE qog Ay 2
fis g7 & W wfemrag 7 fag s )
F ady gusar fo @ sfegrox 7
FHET AT AATHY A FTATY THTHT ¥
or & g wilemras ¥ ¥ oo @
gy ¥ AT ggiwETARATE
g TR AT W & qofer gz fadas
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frgras wegr fadaw &, T Y ™ oW
WHE AT FAfEd | I7ar 1T 9%
ORI Y Y &Y g7 *q7 27 W7{ET e
X fadas & afed gw & ovan ¥ feae
FIAET GEATAT § 6@ g T W ®F IRy
R frN g T @ g
F 3 g5 &g amd

13 hrs.

o ¥ w9 fgefas & ik
oW FT JgAT | wa q @ faqaw
9T fq=1T Fa7 § 1 oF 9T R qTE
AT 9T AT 74E) WA | A THHET A
§ g WY ofy 7 s @A =g o
wag & s e aeRd R W
FIQIRAA & RREaT W@ g W
Faw) gg wfegue fa@ & f& s
UEX & § WX W9N WY &7 T
o § IAwT s g g2 won
T 39 &Y & T | 99 9w3qrod
siffe s ardram ® FE o
graa ag g fe sy wawnT ® qar-
feor FOFAW FFRI FH w1 W T4
f& w7 fgara apdfy 9@ siw® &
gferaraad ai«=ATT & AT &
o a1 fgear =fafaea a2
FraHg | AAIgTER 7
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g fr g @7 qTEW €F AT %7 76 W
g fs wOgaw &1 7@, e
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A FTQITT % TTagFT 0T |

9% AT gy ® A H A
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g1 9 oy 7 ag e fear € s
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wery A & | afen gg ww "9 R
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Shrli Ansar Harvanl (Fatehpur):
Mr. Chairman, I congratulate the hon.
Home Minister for having come for-
ward with far-reaching civil reforms
for thus great and ancient city of curs.
He 1s one of the greatest exponents of
civic reforms in this country. Coming
as I do from his own State, I have seen
that he has carried local self govern-
ment and civic reforms right to the
far off villages in the form of pancha-
vat ra) and in the form of gaon sabhas.
When he promised i{o come forward
with a Bill before this House, I ex-
pected 1t to contain far-reaching re-
forms. 1 know it envisages far-reach=-
g reforms.

As he pointed out yesterday, that ft
1s more or less based on the Bombay
Corporation lines, I felt there is some
difference between the situation in
Bombay and the situation in Delhi.
Bombay is essentially a commercial
and port town. Bombay has hardly
any past history of culture. Bombay
has a history of about 200 years and
even today it is torn between Maha-
rashtra and Gujarat, while this city
of ours with its ancient civilisation,
this city of Kauravas and Pandavas,
this city of Asoka and Akbar, of Nehru
and Pant has its past history.

Ever since 1857, we haye seen that
this city has hardly ever been allowed
any local self government. While in
the neighbouring townships of Ghazia-
bad and Gurgaon they enjoy civic
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liberties and they have municipal or-
ganisations with non-official Chairman
and non-official Presidents,. this city
was kept under the iron heels of the
District Magistrates till 1846. Even
today, in New Delhi, we find the Dis-
trict Magistrate is the Chairman of
the Municipal organisation. This was
deliberately done by the past regime
because they wanted to keep this city
absolutely in their pocket and not to
permit the people to have their say.
We thought that things will change
after freedom. 1 know that they have
changed considerably.

In 1846, a Committee was appointed
as a result of long agitation which
was carried on by eminent citizens of
the city like Hakim Ajmal Khan, Dr.
Muiktar Ahmad Ansari, and Shri Asaf
Ali, under the chairmanship of a senior
I1.C.S. officer, Mr. Abdul Aziz. When
I go through the pages of this volumi-~
nous Bill, I ind that most of this Bill
is based on those recommendations, 1
have no prejudice if the Bill is based
on the recommendations of an IC.S.
officer. To some extent, it reflects the
desires and aspirations of the people
of the city.

We have seen that before the disso-
lution of the last Legislative Assem-
bly, it passed a resolution requesting
for a Corporation with wide powers
covering the entire city. We have
known that even the Municipal Com-
mittee in Delhi passed a resolution
demanding a municipal corporation
covering the entire city. We have seen
a resolution s:gned by congressmen as
well as people of the opposition asking
for a corporation with wide powers.

Delhi has a unique position, as I said
in the beginning. While Bombay is
under the Bombay Government and its
representatives sit in the Bombay
Legislative Assembly, somehow or
other, representatives of Delhi have
no opportunity to express themselves
in a Legislative Assembly. Their re-
presentatives are in Parliament and 1
¥now that the destiny of the Delhi
people is completely safe in the hands
of democrats like our Home Minister.
But even then, some sort of people’s
co-operation, people’s participation s

27 NOVEMEER 1957

Corporation Bill 2552

necessary in the administration of
Dethi. When-I said that Delhi has g
unique position, I felt that even New
Delhi ought not to have been excluded
from the purview of the Corporation.
I hope that after some experience it
may be possible to include New Delhi
within the purview of the Corporation,
I am sure that after some experience
of the working of this Bill, the hon.
Home Minister will come forward with
an amendment giving back New Delh!
to the Corporation itself.

An argument is often raised that
New Delhi is a city of Government
servants. It is not a very correct
argument. After all, New Delhi does
not mean only Hastings Road and
Tughlak Road where Victorian palatial
buildings are built for our officers. It
does not mean only Vinay Nagar and
Lodi Colony where tottering and leaky
houses have been built for clerks. It
does not mean only Connaught Place
which has become the hub and centre
of our commercial life It also includes
Parliament Street, only a few yards
away, where huge mansions are being
built for banking and Insurance orga-
nisations. Therefore, to deny the faci-
lities of municipal organisation to this
sector of New Delhi, I think, will not
be very much justified. However, the
hon. Home Minister is a better judge
of things, and I quite support his
measure. Only I hope that after two
or three years of experience it may be
possible for us to include New Delhl
also within the purview of the Corpo-
ration.

This Bill has given us a Mayor who
has hardly any power. Delhi wanted
a Mayor with wide powers. We do
not want to have a Mayor who may
just spread the red carpet in the Red
Fort, repeat like a parrot a welcome
address whenever a distinguished
visitor comes here. We want a real
representative of the people to serve
the people, and therefore, certain more
executive powers ought to have been
given to the Mayor.

We have provided for a Commis-
sioner who has got very wide powers,
Fortunately we are going to have a
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Commissioner who has very wide ex-
perience of administrative and civic
work in Bombay, but 1t is quite possi-
ble that after some time the Municipal
Commuissioner becomes the Cazar of
the city. Therefore, certain more
checks ought to have been put on his
power.

I do not want to take more time of
the House, but I once again congratu-
late the hon. Home Minister for this
Bill and I thank him on behalf of all
of us in Delhi. For once this great
city has not been neglected; it has
been given civic powers which were
denied to 1t from 1857, and we wish
godspeed to th‘is Bill.

The Minister of Home Affairs (Pan-
dit G. B. Pant): Since I had the privi-
lege of making my motion for the
consideration of this Bill, a number of
speeches have been delivered. I am
perplexed by some of the remarks
that have been made. I am not sure
if some of the hon Members who
spoke yesterday fully appreciated the
scope of the Bill or the implications
that their own suggestions contained.

I think we have tried to make this
Bill as liberal as it can be We have
been guided only by the sole conside-
ration of the welfare of the people
whose affairs will be administered in
accordance with the scheme embodied
in this Bill There is no desire to
withhold anything from the Corpora-
tion, but there is certainly every de-
sire not to overload the Corporation
in such a way that it may be handi-
capped, if not crippled, at the very
initial stage.

We must remember that Delhi, even
leaving out the 15 square miles of
New Delhi is an extensive town with
a fairly wvast population. The people
ot Delhi have the good fortune of
having the capital of India at Delhi.
This has certainly benefited them in
various ways. The population of
Delhi has grown almost ten-fold since
the Capital of this great country was
established here, and in every way
Delhi has come to assume a conspi-
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cuous place in administrative, national,
economic.and other affairs. It has a
very distinct place in the map of our
country. Madras, Calcutta and Bom-
bay may be bigger so far as populs-
tion 1s concerned—I] doubt if Madras
1s so—but they do not enjoy that pres-
tige and all those facilities which
Delhi enjoys today. So, let us not for-
get the advantages that have occurred
to Delh: because of its being the met-
ropolis of India.

There has been some feeling of dis-
appointment expressed here on account
of the State Legislature not function-
ing here, not being in existence here.
I need not go into that question. That
was considered by the States Reorga-
nisation Commission and by Parlia-
ment, and all were agreed that we
should not have a Legislature here. It
1s also true that the budget of this Cor-
poration is gomng to be bigger than
that of the State of Delhi This Cor-
poration will have a budget of about
Rs 10 crores while the Delh) State, so
far as 1 am aware, even taking into
account the subsidies and the asgis-
tance received from the Centre, had a
budget not exceeding Rs. 9 crores. 8o,
this Corporation is certainly worthy of
being treated with a certain degree of
respect, and those who have been asso-
ciated with the framing and evolution
of this scheme have no reason to feel
sorry for what they have done

Even in the course of the speeches
here I found that there was an under-
current in the Benches opposite at
least against the reopening of the crea-
tion of a Legislature in Delhi. 1
received resolutions even previously
that no legislature was necessary in
Delhi from certain bodies. So, let us_
not hanker after that now, and let us
not, on that account fail to judge the
scheme of this Corporation in a
straightforward, equitable and fair
way, for, if the two conceptions had
t.ot been mixed up, I am sure that
almost every Member in this House
would have hailed this Bill not only
with satisfaction, but also with a cer.
tain degree of appreciation for thoee
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who were responsible for the framing
of this Bill.

13.20 hra.

Mz Drrury-Srzaxzr in the Chairl

We are often told these people are
being disenfranchised, and that Delhi
will be under bureaucratic administra-
tion. That is utterly wrong. The
Delhi Corporation will have a larger
number of members than the Delhi
Assembly ever had. It will have
eighty members with a possibility of
their number going up to one hundred.
There will be besides gix Aldermen.

Then, it is nothing strange, in fact,
in so far as this particular Delhi area
is concerneqd, it has the privilege of
being administered by Parliament it-
self. It is not under bureaucratic
regime, pure and simple. 1t is govern-
ed by the representatives of the peo-
ple of the entire country. In that
respect, it enjoys a higher status. It
may not satisfy the local sentiment,
as there is no opportunity for electing
members to a local legislature. But
if you look at it dispassionately, the
people of Delhi enjoy an advantage
over others, inasmuch as Parliament
‘has responsibility even for their local
and State affairs. This is at least one
advantage.

Delhi gets financial aid from the
Centre to a larger extent than any
other area with a similar population
has or can expect to get in future.
So, when we use expressions loosely,
let us not forget that the entire coun-
try is under Parliament, and if Delhi
which is under the very eyes of the
Members of Parliament is to be gov-
erned by them, it can look forward to
an era of speedy progress and pros-
perity. So, they have the right to
elect their representatives to Parlia-
ment. But take the case of other
capital cities in the world. The name
of Washington is perhaps known to
hon. Members. In Washington, no one
living there has the right to elect any-
one whether to the House of Re-
presentatives or to the Senate or to
any other elective body. It is entirely
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under the control of the administra-
tion there. There are three advisers,
so-called, to the President, one of
whom is a military officer, who cone
trol and regulate the affairs of Wash-
ington, because Washington is the
capital of that great State, namely the
United States of America,

Shri . C. Sharma: A retrograde
step.

Pandit G. B. Pant: Well, I am not
commenting on the other country's
affairs. I am only giving an example,
I do not think the people of America
revel in reactionaryism. They may
adopt certain policies with which we
may not find ourselves in agreement.
But they are today the most powerful
nation in the world, and their capital
has no representation even in their
Parliament, whether in the House of
Representatives or in the Senate. But
we have representation here, and I
would venture to say that the repre-
sentatives of Delhi are also members
of the Delhi Consultative Committee,
and I think they perhaps find greater
response from Government than mem-
bers of other legislatures perhaps re-
ceive from their respective govern-
ments. So, even if the form had
changed, the spirit, instead of being
weakened, has been further revitalis-
ed. So, I do not think there is any
occasion for any sort of disappoint-
ment.

Certain objections were raised here
which took me by surprise. Some of
the hon. Members have objected to
the inclusion of the rural areas in the
areas that will be govermed by the
corporation. Well, these areas are
now under the District Board of
Delhi. The District Board has no
more than Rs. 8 or 8 lakhs of income.
Its total revenue comes to that only,
and one can understand the extent of
the service and the character of the
service that the board can render
with these attenuated resources. As
against Rs. 8 or 9 lakhs, we have
Rs. 10 crores here, which is one
hundred times as much. The people
in the rural areas will form a very
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substantial proportion of the popuis-
tion of the corporation area. They
will by themaselves be a force which
omnmot be ignored or neglected. But
other provisions have been made to
safeguard their interests.

I did not hear a word, before I
listened to some of the speeches here
yesterday, whether in the Delhi Con-
sultative Committee or in the Joint
Committee, against this provision.
The report was unanimous, the whole
House was unanimous, and everyone
of the Members of the Joint Com-
mittee was in favour of the rural
areas being included in the jurisdic-
tion of the Corporation. I do not know
how overnight people forget all that
they have done. We are not so plas-
ti¢ in our views or approaches. We
are guided by certain principles, and
those principles do not shift like the
minutes of sand. So, I do not see
how much an objection has been
raised. It 1s altogether incomprehen-
gible to me.

I must say that it is in the interests
of the villages and the people living
there that this Corporation should
also look after their affairs. Espe-
cially, they have to serve the urban
part of Delhi. The relations between
the two are not only interlinked but
they are inextricably bound up. It
iz 1n the interests of both that they
should work together, Iive together
and function together for the better-
ment of both arcas. I have no objec-
tion if even now there will be a gene-
ral demand that the District d8oard
should be maimntatned and that this
Corporation should have no control

over this area, but I shall resist that
because I feel. .

Shri C. K. Nair (Outer Delhi):
There is no demand like that at all.

Pandit G. B. Pant: . that any
such move will be detrimental to the
interests of the people who lag be-
hind others within the territory of
Delhi. They deserve foremost atten-
tion, and it should be the duty of
the Corporation, and I hope it will
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bear it in mind coostantly that it
should look after the interests of these
simple folk who have served us in the
past and on whose generosity we have-
virtually thriven so far, and that it
is their duty to serve them not only
with honesty, which I assume will
always be there, but also with %eal,
energy and enthusiasm. So, that is
altogether unintelligible to me. I do
not know how this idea was born
after the report of the Joint Com-
mittee had been presented here.

There has been some objection to
the six Aldermen who are to be elect-
ed by the members of the Corpora-
tion. Some friends have said that
they are against nomination. I do
not know where nomination comes
here. So far as the Alderman are
concerned, every Corporation—I think
the Corporation of Bombay, the Cor-
poration, at least of Calcutta, I am
not so sure about Bombay—has this
system of Aldermen. The London
County Council elects one-third of
1ts strength as Aldermen. So it is not
somcthing which is being done here
for the first time. It is not a novel
step.

But I may say that according to
the original scheme of our Bill, there
was no provision for Aldermen. It
was to meet the demand of the people
in general that the number should be
raised that 1 agreed to have six more
as Aldermen. Besides, I also consi-
der it advisable and desirable that
some men of light and learning, some
persons of experience, some who had
been familiar with the administra-
tion of local bodies may be returned
by the Corporation itself. They may
not be prepared to stand for election
or they may not be otherwise easily
available. The Corporation should
have the assistance and co-operation
of all classes of people, especially of
the intellectuals in Delhi.

So this system of Aldermen will
enable the Corporation to have the
benefit of the experience and know-
ledge of people of this type. So far
as representative character goes, our
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Council of States consists of persons
who are elected only by Legislative
Assemblies, and Legislative Councils
also consist of members elected by
the Legislative Assemblies. 8o there
is no question of nomination. It is
election by the Corporation of certain
persons. As I said, the step has been
in response to the desire generally
expressed by the Members.

There was also some reference to
the multi-member constituencies.
Again, we were thinking of single-
member constituencies ourselves.
There was, however, # demand by
others and we agreed to have multi-
member constituencies. It was said
that 1n single-member constituencies,
people could be duped, cajoled, coer-
ced in many ways, and these being
small pocket borough sort of things,
it would be better to have bigger cons-
tituencies, so that such 1nfluences
may not work.

Accordingly, we agreed to mult:-
member constituencies, but 1f you
combine the system of the cumulative
voting with multi-member constitu-
encies, then the forces of disintegra-
tion will assert themselves. Suppose
in a multi-member constituency, the
members of a particular caste are
spread over that area and they form
an appreciable portion of the total
population. Then there will be pro-
paganda amongst them and they will
be asked to cast all their votes for
their own caste-men. We  want to
avoid that. Sumilarly, other cries
will be raised. 1 say, if you have to
reserve anything for anyone, reserve
it 1n a straightforward way. But do
not let this cankcr and poison spread
further. Wec have paid heavy penalty
for this and it 1s time that we resisted
all such attempts.

So we agreed, in view of the opinion
expressed by hon. Members, to this
system of multi-member constituen-
cies but with a distributive vote. That
fs what our Constitution and our
Parliament have accepted. It is a
basic matter. Even in double-mem-
ber constituencies, we have distribu-
tive vote. We have not the multiple
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or the cumulative vote there. 8o
whether the constituency is single or
multiple, one member or ons voter
should not be aliowed to cast more
than one vote dlor one candidate.
Otherwise, it will lead to anomaly, to
disruption, and the advantages of
multi-member constituencies will be
lost and disadvantages of s=ingle-
member constituencies will be enhan-
ced and aggravated.

Ag to the Mayor being the execu-
tive head of the Corporation, I think
that would be going against the very
essential soul of the Bombay system.
The success of the Bombay Corpora-
tion is due to the executive functions
being separated from the delibera-
tive. Those who are returned by the
people are there to determine policy.
Those who are appointed to perform
executive functions have to carry out
the policy laid down by them. Any-
thing else would be exceedingly harm-
ful and would come in the way of
the efficient discharge of its functions
by the Corporation In fact, the
President of the Delhi Municipal
Committee was very emphatic about
1t. The question was:

“You have enocugh experience
of municipal admunistration and
you would have confronted many
difficulties. Do you feel that the
Corporation should be a dehibera-
tive body and the Commissioner
should be 1n charge of the execu-
tive functions?”

The answer was.

“This particular feature, I wel-
come, 1n that there is a separation
of the deliberative from the cxe-
cutive functions. That 1s a most
essential thing for the purpose of
efficient working. My experience
of the last 13 years and as Presi-
dent for the last three years is
that there is day to day inter-
ference 1mn promotions, in incre-
ments, transfers etc. Members
take interest in these individually
and this leads to wvery much of
trouble. That is a fact".
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The principle is sound by itself
and it has been adopted all over. It
is a wuniversally accepted canon of
administration, but here I quoted
these remarks because they refer
specifically and directly to the affairs
of Delhj itself.

Buggestions were made that stamp
revenue, registration revenue, sales
tax and so on should be transferred
to the Corporation. We know there is
a pattern which is in vogue in this
country. We have to take care that
we do not embarrass other States by
adopting any particular course of
action. 1 would not like the Delhi
Corporation to be starved. I would
also very much like the Central Gov-
ernment to treat the Corporation
generously and te give it financial
aid 20 that it might discharge its
onerous duties efficiently and well
But the Local Bodies Taxation En-
quiry Committee as well as other
bodies which have dealt with this
question have all, 8o far as I am
aware, discouraged the transfer of
these assets to the local bodies. I am
not particular about the income that
is yielded by the rates and I would
not be sorry if an equal amount or
something more or less were given
to the Delhi Corporation because, as
I said—and as I have repeated it
parhaps, more than once—I do not
want the Corporation to be handicap-
ped in the discharge of its duties for
want of necessary funds. Of course,
it will have to make good use of its
own resources But, we cannot in-
troduce a novel arrangement which
will embarrass all other States and
which ill run counter to the deci-
sions taken by expert bodies appoin-
ted from time to time to deal with
these matters.

Some suggestions were also made
about the transfer of health and secon-
dary education., The Corporation
wiil be in charge of Health; it will
alsc have much to do with education.
The entire primary education will be
its charge. All gecondary schools
that are now being run by the Muni-

27 NOVEMBER 1957

Corporation Bill 2562

cipal Committee will also be run by
the Corporation hereafter and we
have provided in the Bill now a
special committee for education which
will also include 3 experts. So, there
is ample provision for that.

It was said that in Bombay there
was & special committee for health,
a statutory committee. So far as I
am aware, it is not g0; but 1 cannot
vouch for it. That is my information,
But, we have tried to do what we
can. So far, hon. Members may or
may not be knowing that even the
Delhi State was not in charge of all
the hospitals in Delhi. But, most of
the bhospitals and dispensaries in
Delhi will now be placed in charge
of the Corporation except those which
cannot be financed by the Corporation
or which cannot be taken over by
the Corporation being central insti-
tutes or central all-India ingtitutions,
and also those which may be connec-
ted with colleges now or hereafter.
There is so much to be done that if
the Corporation can be relieved of
expenditure on any hospital, and if it
is maintained by Government out of
its own revenue, the Corporation can
start, 3, 4, 5 or even 10 new hospitals
in areas where there are no hospitals.
Why should it not do what it can in
order to extend the benefit of the
modern system of treatment to the
areas which have not got hospitals
today, although it will have most of
the hospitals that are in the city at
present?

Then the ward committees. They
are to consist of elected members of
the Corporation belonging to the
wards and they will also have the
option of having three other members
from that locality. So, it will be an
elected body. Those who want elected
bodies should have no grievances on
account of its being a nominated
body. It is not so.

There was a suggestion that secon-
dary education should be made over
to the Corporation. I must say that
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there wazx a time when 1 also had
given some thought to that matter.
But, when the academic session star-
ted this year I found that the primary
schools in Delhi were in a very wret-
ched, miserable and pitiable condi-
tion. I was really shocked when 1
heard of the manner in which they
had been maintained. They had no
rooms; they had no seats and in every
way they were in a very unenviable
position. 1 requested the Education
Department and succeeded in securing
Rs. 26 lakhs just to set them right,
So, I felt that there is an enormous
lot to be done in Delhi for primary
education. We want to make pri-
mary education universal, compulsory
and also efficient. $So, there is a vast
field which has to be nurtured. In
the circumstances, it would not be
right if the burden of secondary is
imposed on it.

The Chairmman has admitted—and
we have got his evidence—that he
has not got the resources for running
the secondary schools here. The
Vice-Chancellor of the Delhi Univer-
sity has been very strongly and
firmly opposed to the transfer of
secondary education—secondary
schools—to the  Corporation. The
Ministry of Education and the Secon-
dary Education Conferences that have
been held from time to time have in-
dicated that that would be a wrong
step. You know higher secondary
education is gomng to cost an enormous
amount. These multi-purpose schools
can be run only by States that can
afford to provide not only the money
but the men of the right type. So,
in these circumstances, while the
Delh1 Corporation can run its own
secondary schools nothing can be
gained by imposing the burden of
running the whole system-—every one
of the secondary schools—on the
Corporation.

Sir, I have dealt with some of the
major points. There was again a
reference to New Delhi. That, I
think, has become almost an obsession
with some of my colleagues. As 1
said before, the New Delhi area that
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has been left out iz not more than 8
per cent. of the total area that the
Corporation will have in its charge.
There is a lot of work to be done
there. The standards of health, of
cleanliness, of sanitation and of edu-
cation and of almost everything in a
large sector of that area call for
special attention. They will be pro-
viding sinews as the revenues will
be coliected from them. It the por-
tion of 15 sq. miles which has been
kept out of the Corporation is trans-
ferred to the Corporation, this area
will swallow most of that revenue.
If they could not find funds, they
will be criticised every day by Mem-
bers of Parliament. Prejudice will be
created against them. They will not
be able to get even such grants ms
they might otherwise deserve. Then,
no revenue can be collected here as
92 per cent of the houses belong to
the Government and under the law
Government houses or buildings are
not subject to local taxes. Then
further, so far as the people of New
Delhi are concerned, the population
consists of Government servants and
their families. The Government ser-
vants cannot be elected as members
of the Corporation. What does demo-
cracy mean, if people want to remain
aside and if they can have that oppor-
tunity because the area is ‘compact,
should they necessarily be placed
under the others? 1Is it essential?
The people of Delhi, living in Delhi,
are there, not one of them is being
asked to be subject to the adminis-
tration of New Delhi. Their affairs
will be managed by their own
representatives. The people here are
all such a type that under our own
statute they could not be elected to
the legislature. They do not want to
be at present included in the Corpo-
ration. What does democracy mean?
I do not know. If the wishes of the
people gre to be consulted, I dare say
that most of those living in New Delhi
do not want to join the Corporation
at least at this stage. About Govern-
ment servants it is clear. About the
trading and other communities, we
have received representations from a
number of bodies and I will give the
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names of some: New Delhi Traders’
Association, Joint representation sign-
ed by 100 firms of New Delhi area,
Rajendre Nagar Association, Sundgr-
tion, Nizamuddin Association, Delhi
Property Owners’ Association, Lajpat-
nager Residents Welfare Assoclatlon:
GoH lank Colony Association, Delhi
Caterers’ Association and so on.

Shri €. K. Nair;: What is the burden
of thewr argument?

Pandit G. B. Pant: It is that the
Corporation will just be starting .its
career. They are at present enjoying
a number of amenities They feel
that 1t is in their interest that they
be left to themselves as~ people who
come within the jurisdiction of the
Corporation will be managing their
affarrs and they will not interfere
with them. So, they think that-it
would not be unfair if they are left
to manage for themselves too. It 1s
an argument which does not seem to
be unfar.

Shri €. K. Nair: It 1s self-interest,
rather than democracy.

Mr. Deputy-Speaker: That 15 always
there.

Pandit G. B Pant: 1 do not want to
rub that point further because I have
referred to it more than once.

Shri €. K. Nair: I want to know 1t
all the water and electricity consum-
ed by New Dellu both by the Govern-
ment and the private concerns will
all be charged or taxed

Pandit G. B, Pant: That will all be
under the Delhi Corporation. So, the
people of this area will be at their
mercy~not that the people of Delhi
governed by the Corporastion will be
at the mercy of the people of New
Delhi but the New Delhi people will
be under their mercy. So they throw
themeelves on their mercy even now
and expect consideration even here-
afftey.
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Some suggestion was made by some
Members: Divide this further; keep
some part of New Delhi bhut lsave the
rest. It is neither fish por fowl
Because, if we have a unit,
that unit must be capable of being
administered in an efficient way.
Then, the area that we have kept is
just a reasonable sort of a block that
can form one unit. It is possible that
we may devise some methods which
will enable these people also to have
some voice in the affairs of New
Delhi. The Chairman of the Munici-
pal Board, when this question was
put to hum, said: “No. 1 do not want.
Do not bifurcate it. Take the whole
of 1t if you like but do not cut it
away. A little addition to what we
have will do us no great good.” That
was his view I am not giving exact.
ly his words but the sense of what
he has said.

There was some reference to the
Development Authority I have ex-
plained that previously and I do not
think that I should repeat it again. I
may, however, inform the House that
this Delhi Corporation i1s bemg given
greater and larger powers than the
Delhi Legislature has ever had. The
Delhi Legislature had no control
over electricity, water, transport and
50 on. All these were unider the Cen-
tral Government.

An Hon. Member: Shadow powers.

Pandit G. B. Pant: It may be sha-
dow but they did not have even the
shadow. So, this Corporation is being
given all these powers. I hope that
the Cdrporation will prove equal to
the task that is being imposed on it
It has a bright future and I have
every hope, confidence and trust that

it will prove egual tp our expecta-
tions.

Shri Radha Raman: There is diffe
little point for clarification, AP %
mentioned in my aspeech, in the pri-
mary education at present, there is
some dual control—that is about cur-
ricula and other things. It has to



know whether in the new scheme of
things—it is not clear from the Bill.—
it will be entirely under the control
of the Corparation or wifether it will
Dbe the same as it is now'

Pandit G. B. Pant: ‘That is not a
matter for legislation. But, I shall be
prepared to discuss it with the mem-
bers of the Consultative Committee.

Mr. Deputy-Speaker: The question
is:

“That the Bill to consolidate
and amend the law relating to the
municipal government of Delhi, as
reported by the Joint Committee,
be taken into consideration.”

The motion was adopted.
Clanse 2 — (Definitions)

Shri Tangamani (Madurai): Sir, I
beg to move:

Page 2, line 35,—
for “except” substitute *“includ-
mgl!
Shri Hem Barua (Gauhati): Sir, I
beg to move:
Page 2, line 35,— »

for “except New Delhi and
Delhi Cantonment” substitute
“and New Delhi excluding Delhi
Cantonment”.

Shri Vajpayee (Balrampur): 8Sir,
I beg to move:

(i) Page 2, line 35—
omit “New Delhi and".

{ii) Page 8, line 2—
omit *bicycle, tricycle,”

Mr. Deputy-Speaker: These amend-
ments to clause 2 are before the
House.

14 hrs.
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Shri Hem Barua: Mr. Depufy-

Speaker, Sir, my amendment No. 127
reads: ”

Page 2, line 35,—

for “except Now Deihi aad
Delni Cantonment” substihte
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“and New Delhi excluding Dell}
Cantonment”.

1 have just tried to follbw the argu-
ments offered by the Home Minister
in this connection but, somehow or
other the arguments could not convin-
ce me, I should ifke to compromise
with one thing, that is the exclusion
of Delhi Cantonment, because there
may be defence installations and it
may not be proper for us to extend
the citic rights or other democratic
rights to that area.

But, so far as New Delhi is con-
cerned, I do not know why these de-
mocratic rights are not extended to
this ares. What about New Delhi?
New Delhi reminds us of our connec-
tion with the British rule. Wherever
the Englishmen went they built a
club with imitation Piccadilly Cir-
cuses and imitation Hyde Parks. That
is the history of New Delhi. But
when we have a New Dethi and an
Old Delhl the line of demarcation is
very thin between the two and there
is s0 much connection between the
two. That is why I feel that democ-
ratle rights should be given to the
people living in this New Delhi area.

So far as the argument that some
trade associations have submitted dif-
ferent memoranda fo the Home Min-
istry requesting the Mimistry not to
include New Delh: area in this new
Corporation is concerned, I would say
that this is only a request of the pri-
vileged people and privileged class,
and if we have to twist democracy to
suit the wishes of the privileged class
in that case democracy would not
have any meaning. That is why we
say that these rights should be ex.
tended to cover New Delhi as well.

Bo far as Government buildings are
concerned, the Home Minister said
that Government buildings cannot be
taxed. That may be true. But, at the
same time, the Government can make
B grant ip order to compensate for
the lossg sustained by the Corporation.
‘That can be done
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At the same time, the right to vote,
the right to elect their representatives
should be given to New Delhi citizens.
For instance, the right to*elect repre-
sentatives to the legislative bodies is
granted to these citizens. If that
right coulid be granted, the arugment
that they cannot stand as candidates
does not hold any water. The argu-
ment that they are officials and they
cannot stand as candidates does not
carry any weight. If they can vote
for their candidates to the legislative
bodies, why cannot they vote for their
candidates to the Corporation? There-
fore, that argument cannot stand, and
1 want this clause {0 be amended in
the light of the amendnmrent that I
have suggested,

Shri Tangamani: Sir, I have moved
amendment No. 100. With that amehd-
ment sub-clause (10) of clause 2 will
read: =

“Delh1 means the entire area of
the Union territory of Delhi in-
cluding New Delhi and Delhi Can-
tonment;”

Sir, much has been safll during the
course of the first reading about the
exclusion of New Delhi and the
Delhi Cantonmment. 1 would not like
to add to what the hon. Members have
already stated. But I would like to
say this much, that there is a strong
feeling not only in Delhi but in the
country alse that, if by such legisla-
tions arBas which would normally
come under a particular jurisdiction
are excluded, what is going to come
in the future.

In Delhi also as many as 6718 in-
habitants of Delh: have presented a
petition to thuis House on the subject,
and those petitions were counter-
signed by me and two of my collea-
gues. One of the demands which
these petitioners put forward 1s that
the hopes and aspirations of the peo-
ple of Delhi are being frustrated inas-
much as New Delhi and Cantonment
have been excluded from the jurisdic-
tion of the proposed Municipal Cor-
poration for Delhi, Sir, although it is
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e repetition, it is not out of place to
mention in what strong terms the
States Reorganisation Commission
has stated about the case for Delhi

Here was & State which was having
autonomy. Now the autonomy e
being taken away Dbecause of the
States Reorganisation. As a result of
that what is it that we find. We do
not find either a Corporation or an
autonomous unit. It is in between
the two. And, we are told that they
are following the Bombay Corpora-
tion Scheme. But I do not know how
far they are following it

But I should like to mention that a
similar question arose as to how to
reorganise the Local Boards and
Municipalities in the Madras State,
and as early as 1849 the Ponnu-
swamy Mudaliar's Committee was set
up which produced a very interesting
report. Even then the point they
mentioned was that according to his-
torical traditions and also the various
comnections of a particular area, those
areas must be included in the Munici-
pal Corporation, otherwise it will be
impeding at each stage the munici-
pal administration.

Even though we take it in the limi-
ted scope of municipal administration,
the exclusion of New Delhi and Can-
tonment will not help matters. I do
not know how the point that it is only
3 per cent of the land or persons liv-
ing in this area will be a good afgu-
ment. It is an integrated Whole. That
has been accepted politically. That
has been accepted by all political do-
cuments, Many Commissions on
municipalities have said that if there
is an integrated whole it should not
be disturbed but, if necessary, you
can add more areas to this.

Under the circuriistances, in defer-
ence to the wishes of many of my
friends on the other side—I am also
expressing the views of a number of
hon. Members on this side—this is an
amendment which meets with the as-
pirations of the people not only of
New Dethi but the whole of this
eountry.
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Shri D. C. Sharma: The hon. Home
Minister just now said that New
Delhi was an obsession In the minds.
of some persons. I think I am one of.
those persons with whom New Delhi
is an obsession. I think also that this
is the right kind of obeession. 1 am
proud of this obsession. "I would say
that that kind of argument which has
been given with regard to the exclu-
sion of New Delhi and also the can-

tonment area does not convince me at
least.

The fact of the matter was this, On,
the floor of this House, the Defence
Minister has been telling us that the.
administration of the cantonment.
boards is going to be so modified and
so changed that they will all come-
within the purview of other local self-
governing bodies. But here I think_
that the Delhi Contonment is being
denied that right.

Again, it has been said that New
Delhi is mostly inhabited by Govern-
ment servants. Of course it is inhabi-
ted mostly by Government servants.
But, 1n the first place, I do not think
by what canons of democracy you.
can deprive the Government servants
of their right to elect their own repre-
sentatives to a Corporation, when you
give them the right to elect their
representatives to the Parliamént. If
they have that right, the right of elec-
tion to Parliament, why cannot they
have this right here. You give them
the bigger right and deprive them of
the smaller right. 1 do not see any
logic in that. I concede that the Gov-
ernment servants are there. But they
have their wives, they have their
children—their sons and daughters.
Have the wives, sons and daughters
of these Government servants also to
be disenfranchised? No. I think they
deserve to be enfranchised and they
deserve to be given the right to vote.
I do not see any reason why this thing
is being done in the name of those.
Government servants.

The analogy of Washington has been
given. I would be the last person to
eriticise the administration of eny
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foreign country, of whatever kind
¢hat be. But I do not know when the
constitution for Washington ‘was fra.
swed. If I am not wrong, T think it
was done some years back. But, if
Washington was not given this right
some years back, 1 do not see any rea-
son why New Dethi should not be
given this right in 1957. Time thang-
8. Time changes our attitudes, our
concepts of things, Democracy under-
goes changes Everything undergoes
change. I think everything should
undergo a change for the better, If
Washington did something some years
2go, 1 do not see any reason why New
Delhi should do that thing now.

1 believe that there is no valid ar-
gument given for the exclusion of
New Delhi and the cantonment area
from the purview of this Corporation.
I beheve that our Home Minister who
is the supreme exemplar of happy
compromises and who is the supreme
exemplar of democratic conventions
should have been responsible for this
kind of thing.

It has been said that some traders
and others have submitted petitions
that this should not be done. I have
all respect for them; they have said
that they do not wani to be included
mn the Corporation. 1 have respect for
them. But, in this morning’s papers
which were circulated to us by the
Lok Sabha 1 found a petition in which
it has been said that New Delhi should
be included in the Corporation. I do
not know whom to believe. I do not
know where 1 should stand-—whether
1 should believe those persons who
have sent their representations to the
Home Ministry or those persons who
have sent their representation to the
Secretary of the Lok Sabha. Being in
doubt, 1 must get the benefit of the
doubt, and the benefit of the doubt,
which 1 take, is this. New Delhi and
the cantonment board areea should be
included in the Corporation.

Mr. Deputy-Speaker: The doubt is
In one place. The benefit is given by
e other. It iz not that the doubt oay
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be in the Member's mind and the
benefit alsa should be given to him,

Shri Heda: The benefit of the doubt
is given to the culprit.

Shri D. C. Sharma: What 1 was
driving at is this. This is & kind of
dualigm, if I may use that expression,
and this will not make for the good of

Delhi.

It has been said that this Delhi
Municipal Corporation Bill it model-
led on Bombay. Why should it be
modelled on Bombay? The Delhl
Municipal Corporation Bill should
have been a model for Bombay, for
Calcutta and for other big cities. We
are having a Corporation for Amrit-
sar and Kanpur and other places.
Delhi should set an example. Instead
of setting an example, we are trying
to copy the examples of other cities.
This, I submut with all due respect,
1= not the kind of approach that
should be made to solve the problem
of Delhi. 1 would, therefore, strong-
ly oppose the fact that New Delhi
and the cantonment board areas
should not be included in the Delhi
Corporation.

8hri Patar: This question has been
discussed threadbare not only now
but even bhefore this particular Bill
was submitted to the Joint Commit-
tee,. The weighty reasons that weigh-
ed with the Government have been
pointed out by the Home Minister
Just now. We have the experience of
persons who know what the thing is
about. Under the circumstunces, this
qQuestion, in my opinion, does not
deserve any further answer or clari-
fication.

One point may be noted. So far as
the cantonment area is concerned, ex-
cept slightly or casually making a
reference to the cantonment area,
most of the opponents of this parti-
cular policy of the Government have
referred or laid greatest emphasis
only on the exclusion of certain New

Delhi areas. Under the clrcumstances,
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I bebeve that there is no great or
subatantial opposition so far as the
exclusion of the cantonment area is
concerned,

Coming to the New Delhl area, the
general arguments were addressed to
the House stating that there has been
& complete disenfranchisement in res-
pect even of the municipal affairs.
Certain passages were quoted from
the report of the States Reorganisa-
tion Commission. In paragraph 593
of that report, they considered the
whole question regarding what was
known as the TDbenefits of popular
government. They have quoted an
instance. ‘They have also pointed out
the special circumstances, saying that
Delhi 15 a city by itself because it is
the metropolis of the Indian Union.
They have given this reason also:

“People residing 1n national
capitals enjoy an advantageous
position and they must be pre-
pared to pay some price for it".

An instance has been quoted—that
of Columbia in the U.S.A. The re-
port says:

“It may be pointed out that the
legal residents of the District of
Columbia 1n the U.S.A. are at
present totally disfranchised and
do not in anyway participate in
Government at either the federal
or State or even the municipal
level.”

My friend, Shri D. C. Sharma, will
kindly find out that here, in this case,
they have not got even the rights so
far as municipal affairs also are con-
cerned. Therefore the S.R.C. have
definitely stated that in making the
proposals that they have made, so
far as Delhi is concerned, there is no
question of disenfranchising the peo-
ple of Delhi or any other centrally
administered area.

Then, it may also be noted that
while mmaking further observations,
they have never stated that for the
whole of Delhi area, meaning Delhi,
New Delhi and the viliage area, there
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ought to be only one Corporation.
That is not what they have stated.
In fact, in the next paragraph they
have envisaged the possibility of
giving more Corporations than one,
Under these circumstances, it would
not be proper to quoie the S.R.C's
recommendations as favouring the
idea of a complete integration of all
the areas in the Delhi State. Under
these circumstances, it is not necessary
to reply to this argument any further.

Shrl Sinhasan Singh (Gorakhpur):
Was the exclusion of New Delhi on
the representation of the officials
living in New Delhi or was it done
suo motu by the Government? I am
asking this question because thousands
of people living in Delhi wanted New
Delhi to be included in the Corpora-
tion. Has the exclusion clause been
inserted because of the representa-
tion of the officials or was it done by
Government themselves of their own
account?

Shri Datar: Government hés con-
sidered all aspects of this question
and the most important point that
weighed with Government was the
question as to whether the responsibi-
lity for running the civic administra-
tion in New Delhi should be imposed
upon the new corporation. It has
been very clearly pointed out that
great difficulties will arise and that
they would perhaps not be in 8 posi-
tion to meet the requirements of New
Delhi, if New Delhi were transferred
to a municipal corporation at the out-
set.

Mr. Deputy-Speaker: Is there any
amendment which 1 am required to
put separately? Since no hon. Mem-
ber wants any amendment to be put
separately, I am putting Amendment
Nos. 100, 127, 8 and 4, to the vote of
the House.

The question is:
Page 2, line 35—

for “except™ sybstitute *“inclu-
ding”
The motion was negedived.
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h!lr. Deputy-Speaker: The question

Page 2, line 35—

for “except New Delhi and
Delhi Cantonment” substitute
“and New Delhi excluding Delhi
Cantonment”.

The motion was negatived.
Mr. Deputy-Speaker: The question

*

Page 2, line 35,—
omit ‘‘New Della and”.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 8, line 2,—
omit “bicycle, tricycle,”

The motion was negatived

Mr. Deputy-Speaker: The question
is:

*That clause 2 stand part of
the Mill".

The motion was adopted.

Clause 2 was added to the Bsll.

Clause 3.— (Establishment of the
Corporation)

Mr. Deputy-Speaker: What are the
amendments to be moved®

Shri Vajpayee: My amendments are
Nos. 5, 8 and 7.

Shri Hem Barua: My amendments
are 128, 129 and 130

Mr, Deputy-Speaker: I find that
amendment No 128 1s the same as
Amendment No 5 and amendment
No. 129 1s the same as Amendment
No. 6. There 1s no point in moving
them separately Now the amend-
ments to be moved are 5, 8, 7 and 130

SBhrl Vajpayee: I beg to move.
(i) Page 8, lines 30 and 31,—

>

omit “and aldermen”,
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(ii) Page 8, lines 34 to 38—

omit ‘and aldermen shall be
chosen by the councillors from
among persons who are gualified
to be councillars but are not
councillors themselves.”

(lii) Page 98—
omit line 20.

Shri Hem Barua: I beg to move:
Page 99—

(1) lne 2, for “eighty” substitute
“one hundred”.

(i1) lme B8, for “eighty” subeti-
tute “one hundred”.

Mr. Depaty-Speaker: These amend-
ments are before the House.
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Bhri Hem Barua: My amendment
says ‘“and aldermen shall be chosen
by the councillors from among per-
song who are qualified to be council-
lors but =are not councillorg them-
selves”. There is an attempt to pro-
vide for indirect election to take into
the Corporation men who are afraid
of facing the electorate. This system
of indirect election must be given a
g0-by because that touches the funda-
mental roots of democracy.

At the same time, the argument
that is generally offered is that they
are preferred for election as aldermen
in an indirect way because of the fact
that the Corporation wants to rely
on men of talents, men who have
gifts. I just remember that George
Barnard Shah, while speaking on
democracy, said: democracy always
prefers the second best. But that is
not always true. There are instances
of democracy preferring the very
first. Shri Jawaharlal Nehru and
Pandit G. B. Pant could not have been
here, 3f that is not so. So, if demo-
cracy 1s given the first preference,
there are instances in which we have
got men of talent, men of knowledge
and wisdom who have come by the
process of direct elections.

If the aldermen can be elected
Mayor of the Corporation then the
Mayor 1s to be responsible to the
voter that is, the people in general.
He should be a direct representative
of the people. A man who comes
through the backdoor cannot be called
a representative of the people in the
proper sense of the term.

This is a hang over from the British
system and the British system of ad-
ministration was a conservative sys-
tem of administration. It was a
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sort of tradition-bound administrg-
tion. And when we are building up
& new democracy, we do not want te
copy that tradition-bound British
system of administration. And alder-
men is only a shadow of that type of
administration. I think the aldermen
should go and then there should be
provision for direct election. Under
those provisions the councillors should
be directly responsible to the voters
because they are elected by the elec-
tor, not by an indirect proceag of
election.
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Shri D, C. Sharma: I welcome this:
new experiment in democracy. For
instance, here, in the Lok Sabha we
have a very large majority of persons
who are elected. We have given
nomination to some persons. By and
large, we have the principle of election
in Lok Sabha whereas in the Rajya
Sabha, we have the principle of in-
direct election and also the principle
of nomination. But, this new type of
democracy which we are going to-
have in the Delhi Corporation Bill is
going to be a mixture of direct elec-
tion and indirect election. I think this
is a new experiment and as demo-
cracy is liable to be interpreted in-
different ways, there is no harm if we-
interpret it in this way.

But, one thing is there. We have not
tried the experiment in any of the
municipalities. We have not tried the
experiment in any of the Vidhan
Sabhas We have not tried this ex-
periment even though we have five
or s1x nominated Members, 1n the
T.ok Sabha If we are gomng to em-
bark on this experiment,—1 am not
a prophet—I will say that this ex-
permment will have to be extended all
along the line If you think men of
learning, men of knowledge should be
brought into the Delhi Corporation, if
you are in favour of democralic re-
presentation and functional represen-
tation, I do not see any reason why
we should not have democratic re-
presentation all along the line. In the
J.ok Sabha, in the Vidhan Sabhas,
everywhere, you should have fhis
combination. Therefore, I say, being
a person who is interested in the
proper functioning of democracy, who
is interested in experimentation with
democracy, I welcome this measure
because ] think it may be a polnfer {o
us for changing the endire concept of
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democracy in this country. 1, there-
fore, support this measure of having

aldermen.
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Shri Datar: I was very sorry to hear
arguments based on the theory that
aldermen are almost nominated per-
sons and the use of such highly
offensive expressions like “back-docor”
in this connection. Both are entirely
wrong. These are not nominated
members, and they come by the front
door.

1 agree with Shri Shree Narayan
Das when he stated that democracy
does not necessarily mean direct elec-
tions in all the cases. In fact, there
are circumstances when first there is
a direct election by the electorate; in
such cases sometimes deficiencies arise
and in order to make the deficiencies,
it is advisable to have recourse to in-
direct elections as well. That is the
principle on which we have got the
institution of the second chambers,
the Rajya Sabha here and the Coun-
cils in some of the States. In the
circumstances, it would be entirely
wrong to contend ag some hon.
Members have done that merely be-
cause the institution of aldermen has
been reintroduced here, it iz either a
back-8vor method or undemocratic
method. Both these charges are en-
tirely wrong.

Secondly, I may point out that so
far as India is concerned, there are
two municipal corporations where we
have aldermen, that is, Calcutta and
Madras. In addition, it might be also
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noted that we have the lastitution of
aldermen in the London County Coun-
cil. The number there it may be
noted is twenty whereas here we have
only six against 80 now which might
in course of time be six against 94.
Therefore, the number that we have
proposed is very small, and as pointed
out by Shri Naval Prabhakar there
might arise occasions where certain
interests might not find themselves
properly represented when their re-
presentation is absolutely essential and
legitimate, It is for the purpose of
making up such deficiencies that
power has been given to the Coun-
cillors, who themselves are elected
by direct franchise, to elect the
aldermen. 1f these persons are elect-
ed and if they amongst themselves
elect six persons, then where is the
denial of democracy, where {is the
murder of democracy as some hon.
Members would have it?

Shri Hem Barua: Nobody said like
that.

Shri Datar: Under these circumstan-
ces 1 submit that this is &8 very good
institution, and we shall have very
experienced people, men of light and
learning in addition to those who have
been elected by direct franchise. As
some hon. Member pointed out the
other day, in Calcutta in a very large
number of cases Mayors have been’
chosen from azldermen as well. In the
circumstances, we should not put
them on a lower [footing. Perhape
there would be greater advantage by
having aldermen. Hence I oppose all
these amendments. Certain other
points have been raised to which 1
need not reply now.

Mr. Deputy-Speaker: I now put
amendments 5, 6, 7 and 130.
The question is:
(i) Page 8, lines 30 and 31—
omit “and aldermen”.
(ii) Page B, lines 34 to 36—

omit “and aldermen shsll be
chosen by the commcillors from
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among persons who are gqualified
to be councillors but are not
councillors themselves ®

(iii) Page 58—
omait line 20.
(1v) Page 99—

(i) line 2, for “eighty” substi-
tute “‘one hundred”.

(II) line 8, for “eighty’ substi-
tute “one hundred”.

Those 1n favour will say “Aye”
Some Hon. Members: Aye

Mr. Deputy-Speaker: Those against
will say “No".

Some Hon. Members: No

Mr. Deputy-Speaker: The Noes have
it

Shbri Vajpayee: The Ayes have 1. 1
demand a division.

Mr. Deputy-Speaker: Let the 1lob-
bies be cleared. Shri Vajpayee has
moved amendments Nos. 5, 6 and 7.
He does not want indirect election of
aldermen I shall put these three
amendments together to vote. I shall
put amendment No. 130 of Shri Hem
Barua separately.

First, I shall put amendments Nos.
5, 6 and 7 to vote.

The question 1s:
Page 8, lines 30 and 31—

omit “and aldermen”

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:
Page 8, lines 34 to 36—
omit “and aldermen shall be
chosen by the councillors from
among persons who are quali-

fied to be councillors but are
not councillors themselves.”

The wmotwm was negatived.

Mr. Deputy-Speaker: The guestion
is:

Page 9—

omit lmne 20.

The motion was negatwed.

Mr. Deputy-Speaker: I shall now
put amendment No 130 to vote.

The question 1s:
Page 9—

(1) line 2, for ‘‘eighty” sub-
stitute “one hundred”

(ii) hne 3, for “eighty” sub-
stitute “one hundred”.

The motion was negatived.

Mr. Deputy-Speaker: So, the amend-
ment is lost.

Shri Vajpayee: The ‘Ayes’ have it,

Mr. Deputy-Speaker: It is too late.

The question is:

““That clause 8 stand part of the
Bill.”.

Shri Vajpayee: I want division on
this.

Mr. Deputy-Speaker: lLet the lob-
bies be cleared......

The Lok Sabha then divided: Ayes
100; Noes 19.
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Division No. 5]

Abdur Rahman, Molvi
Achar, Shri

Agadi, Shri

Balmiki, Shri
Banerji, SheiP. B.
Bhargave, Pandit M .B.
Birbal Singh, Shri
Chaturvedi, Shri
Chuni Lal, Shri
Daljit Singh, Shr:
Damani, Shri
Datappe, Shri

Das, Stiri Rarmndhani
Dras, ShriShree Narayan
Datar, Shri

Deb, ShriN. M.
Desai, Shri Morari+
Dindod, Shri

Drube, Shri Muichand
Dwivdi, ShriM. L.
Elaysaperumal, Shri
Ganga Devi, Shrimat:
Ganpati Ram, Shri
Ghosh, Shri M. K.
Halder, Shet
Harvani, Shr1 Ansar
Hasda, Shry Subodh
Heda, Shri

Yangde, Shri

Joshi, Sheia. C,
Kelika Singh, Shry
Karmarkar, Shri
Kedaria, Sher1 C. M.
Keshava, Shri

Banerjee, Shri Pramathanath
Banerjee, Shri §. M.

Barua, Shr Hem
Chandramani Kalo, Shn1
Blias, Shri M.

Ghoasi, Shn

Goundar, Shr1 Shanmuga

The motion was adopted,
Clause 3 was added to the Bill.

Clause 4 was added to the Bill.
Clause 5— {Delimitation of wards)
Shri Vajpayee: 1 beg to move:
(1) Page 10, line 3—
jor ‘multi-member’ substitute

‘single-member’.
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AYES

Keskar, Dr.,

Khedkar, Dr. G. B,
Kripalani, Shrimati Sucheta
Kureel, Shri B. N.
LachhiRam, Shri
Lahiri,Shyi

Maiti, ShriN. B.
Malliah, ShriU. S.
Malviys, Shri Motilai
Masniysangadsn, Shri
Menon, Dr, K. B.
Mishra, ShriB. D.
Mishrs, ShriR. D.
Mishrs, ShriR. R.
Mohammad Akbar, Sxikh
Munisamy, Shra N. R.
Mukerjee, Shri H. N,
Naidu, Shri Govindarajaiu
Nanjapps, Shri
Narasimhan, Shri

Nek Ram Negi, Shri
Oza, Shri

Padam Dev, Shri

Pande, Shri C. D.
Pandey, Shri K. N.
Panna Lal, Shri

Patel, Shrimati Maniben
Pillsi, Shrt Thanu
Prabhakar, ShriNaval
Radha Raman, Shri
Ramakrishnan, Shri

Raman, Shri Pattabhi

Ramaswami, Shn1 5. V.

NOES

Jaipat Singh, Shri
Kumbhar, Shrr’
Kunhan, Shr;
Mashi, ShriR. C,
Masanay, Shn
Mullick, Shri B. C.

[14.51 hrs,

Rage, Shri

Rangerso, Shri

Rao, ShriR. J.

Sadhu Ram, Shr)
Samanta, SheiS. C.
Samantsinhar, Dr,
Sanganns, Shri
Sarhadi,Shrj Ajit Singh.
Satyabbama Devi, Shrimati
Satyanaraysos, Shri
Shah, ShrimatiJaysben
Shakuntais Devi, Shrimati
Shankarsiya, Shri
Sharmg, Shei D. C.
Sharmas, ShriR. C.
Shivanenjappa, Shrs
Siddangnjappa, Shri
Singh, Shei Babunath
Singh, ShriD. N.
Singh, ShriH. P,

Singh, Shri M. N.
Sinha, Shri B. P.
Sinhaagn Singh, Shn
Snatak, Shri Nardeo
Subbarwysn, Dr. P.
Sumat Prasad, Shn1
Sunder Lsl, Shri
Thimmaish, Shri
Thirumala Rao, Shn
Uike, Shny

Varma, ShriR. K.
Vedakumari, Kumari M.
Wadiwas, Shri

Pandy, Shri Sarju
Rao, Shri T. B. Vittal
Shatma, ShriH. C.
Supskar, Shri
Tangumani, Shri
Vajpayee, Shri

(ii) Page 10—
after line 3 add:

“Provided that wards where
from reserved seat councillors
are to be elected shall be
double-member wards.”.

(iii) Page 10—

after line 10, adds:

“Provided that delimitation of
wards hall be carvied cut in
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[Shri Vajpayee]
such & manner that the ratio
between the population of each
ward and the number of seats
allotted to 1t 1s, so far as
practicable, the same through-
out Dellm”

Mr. Deputy-Speaker: Then, Shn
Hem Barua has amendments Nos. 137
and 138 Amendment No 137 can-
not be moved, since it"1s the same as
amendment No 12

Shri Hem Barua:'l beg to move
Page 10—
after hne 8, add

“Provided that the wards,
where reservation i made for
the election of Scheduled Caste
councillors, shall be divided
into double-member wards ™

I have an objection to dividing the
Delh1 Corporation wards into multi-
member wards 1 say that these
wards must be single-member wards,
an exception being made in the case
of wards where there is reservation
tfor Scheduled Castes, so that such
wards may be double-member wards

Mr. Deputy-Speaker: All these
amendments to clause 8 are before
the House.

st wreddt . Iyrew  Wm,
v fadaw o qhefy a7 § wreirtew

# ot 3ww R whedzdde oY, IR
g § ft we @ 1 w1 e
oy § | qwT ag orar & fE wwe
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agazefiy frafasr dx § ot v F o
AT AT ¥ & A9WEE ® GINTT 9T aqv
aifs & WML T@ I@ ¥ R
9N TF T 47 I WIAT WA
oty s F aeu T g A
T AT UFEIT FT AT ey
qoqy F1 faaio $TAT 9rEd § Iawy
gfee & ag A<y GraC IrEY 1 SHLEAT
s I At g M wfad ¥ 4 oy
gEmT  w@Er g ff aedr s
Ty % T 9T fafrer sreeed
N Afed 1 W IEw Sy qforfoe
afa & gz w4 § 9= g quw
{ swacdr &Y AT FFAT & | FO 9N
# g% gENT FTH IJILRY & 6T wAwY
= fmar smawm o

Shri Datar: This question was
considered fully by the Joint Com-
mittee The original proposal was
that there should be single-member
constituencies. But after considering
both the aspects of this case, it was
considered proper and advisable to
have multi-member constituencies. 1
believe it has certain advantages.
Therefore, it would be better to have
the recommendation of the Joint
Commuttee in this respect

Mr. Deputy-Speaker: 1 shall now
put amendments Nos 12, 13, 14, and
138 to the vote of the House,

The question is:
Page 10, line 3—
for “multi-member”
tute ‘“‘aingle member”,
The motion was negatived.
Mr. Deputy-Speaker: The question

substi-

is
Page 10—

after line 3, add:

“Provided that wards where-
from reserved seat councillors
are tc be elected shall be double-
member wards.”

The motion was nepatived.
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i Mr. Deputy-Speaker: The question
Page 10—
after line 10, add:

“Provided that delimitation of
wards shall be carried out in
such a manner that the ratio
between the population of each
ward and the number of seats
allotted to it is, so far &s prac-
ticable, the same throughout
Delhi.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 10—
after line 3, add:

*“Provided that the wards,
where reservation is made for
the election of scheduled
caste councillors, shall be
divided into double-member
wards.”

The motion was negatived.
iBnlr. Deputy-Speaker: The question
“That clause 5 stand part of

the Bill”.

The motion was adopted.
Clause 5 was added to the Bill
Clauses 6 to 9 were added to the Bill
Clause 10— (Right to wvote).
Shri Hem Barua: 1 beg to move:

Page 18, lines 22 and 23—

for ‘but no elector shall at
any election give more than one
vote to any one candidate’ sub-
stitute—
‘and an elector may cast his
vote or votes in favour of
one or more candidates’.

Now, there are going to be plural
mémber constituencies. As I have
stated already, I am opposed to it in
principle. The purpose for which it is
granted will be nullified if we stick on
to0 distributive votes and not to cumu-
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lative votes. If we want to do good
te certain minoritias in certain wards
or in certain areas, we have to grant
them the cumulative system of vote,
or else the very purpose of sateguard-
ing their interests or the claims of
the minorities would be nullified, and
as a result of our own measures we
would not be able to give them pro-
per representation.

That is why I say that instead of
distributive votes, there should be
cumulative votes, so that an elector
may cast his vote in favour of one or
more candidates as he chooses.

Mr. Depnty-Speaker: Amendment
moved:

Page 13, lines 22 and 23—

for ‘but no elector shall at
any election give more than one
vote to any one candidate’
substitute—

‘and an elector may cast
his vote or votes in favour
of one or more candidates’.

Shrl Datar: 1 oppose this amend-
ment.

Shri Shree Narayan Das: I would
like to point out one thing in this
connection. In sub-clause (2) of
clause 10, we find:

“ . . no elector shall at any
election give more than one vote
to any one candidate.”.

But there is no penal provision in
this respect. In the Representation of
the People Act, there is a provision
that if in a double-member consti-
tuency, any voter casts two votes in
one box, then one vote becomes in-
valid. But here there is no such
penal provision, I think it would be
better if it is specifically stated that
in case a wvoter casts both his votes
for one candidate, then both the vates
will become invalid. 'This must be
clariffied fully, and I think the Minis-
ter should incorporate the necessary
amendment for this purpose. Although
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{Shri Ehree Narayan Das)

I have not given notice of any amend-
ment to this effect, I would urge the
Minister to make the amendment that
in case a voter casts more than one
vote for a single candidate, then all
the votes will become invalid.

15 hrs.

Shri Datar: It is not necessary to
have any such provision. Secondly,
it s a penai provision and it need not
be considered at this stage. If neces-
ssry, provision might be made in the
rules in this respect.

Mr. Deputy-Speaker: 1 shall now
put amendment No. 141 to vote. The
question is:

Page 13, lines 22 and 23—

for *but no elector shall at any
election give more than one vote
to any one candidate’” substitute—

“and an elector may cast his
voie or votes in favour of one
or more candidates™.

The motion was negatwed.
The question is:

*“That clause 10 stand part of
the Bill”.

The motion was adopted.
Clause 10 was added to the Bill.

Clauses 11 to 15 were added to the
Bin.

Clause 16— (Relief that wmay be
claimed by the petitioner).

Shri Shree Narayan Das: Here the
words ‘returned candidate’ are being
defined. In view of the fact that
during the Jlast Rgeneral elections,
petitions have ©been filed on the
ground of who is a contesting candi-
date, who is a candidate and returned
candidate, 1 think it is better if the
words ‘contesting candidate’ are also
defined.

There are three provisions in the
Representation of the Peaple Act.
Ome is that there i= a list of candi-
dates published. Then a certain time
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15 fixed and within that period if any
candidate withdraws, he will be treat-
ed as a contesting candidate, although
there is no definition in regard to
that. Then there is a provision for a
candidate to retire during a certain
period. Now the question has arisen
whether a person who retire before

the fixed date is a contesting candi-
date or not.

Therefore, in view of the fact that
certain doubts have arisen, I think
it will be better if the term ‘contest-
ing candidate’ is also defined as ‘re-
turned candidate’ i3 being defined. If
this is not possible here, then provi-
sion should be made for this also
m the rules under the Act.

Mr. Deputy-Speaker: Nothing to
he said?

Shri Datar: No.

Mr. Deputy-Speaker: The question
12l

“That clause 16 stand part of
the Bill”.

The motion was adopted.
Clause 18 was added to the Bill.

Clauses 17 to 368 were added to the
Bill.

Mr. Deputy-Speaker: Amendment
No. 34 relating to new clause 38A is
not moved.

Clauses 37 and 38 were added to the
Bill.

Clause 39— (Rural Areas Cormwnit-
tee and Education Committee).

Shri Datar: 1 beg to move:
Page 27, line 29—

for “the rural areas” sub:t‘l-.
tute:

‘any of the matters specified
in sub-claguses (i), (ii) and
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(lil) of clause (&) of sub-sec-
tion(3)".

Bhri T. B. Vittal Eao (Khammam):
1 beg+to move:

(i) Page 27, line 6—

- before “of” insert “and a Fin-
ance Commitiee™.

(ii) Page 28—
after line 3, insert:

“{8A) The Finance Commit-
itee shall consist of seven mem-
bers including the Municipal
Chief Accountant and the Muni-
<ipal Chief Auditor and the
rest elected by the members of
the Corporation after each gene-
ral election or as soon as pos-
sible at any other meeting sub-
sequent thereto.

(88B) It shall be the duty of the
Finance Committee—

(a) to examine the estimates
of expenditure under various
heads and submit its reports to
the Corporation;

(b) to examine the expendi-
ture incurred for the various
items of expenditure under the
Municipal Corporation and sub-
mit its reports to the Corpora-
tion;

(c) to discharge such other
functions of examining the esti-
mates of expenditure or ex-
penditure incurred as may be
assigned to it by a resolution
of the Corporation in this be-
half”.

(iii) Page 28, line 5—

before ‘“shall” insert “and
the Finance Committee”.

Mr. Deputy-Spesker: All these
amendments are before the House.

Shri T. B. Vittal Rao: The amend-
ments are self-explanatory. In addi-
tion to some of the Committees that
are there like Education Committee,
Rural! Areas Committee and some
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other Committees, I would lika
that a Finance Committee be also
clected. This would look into the
various items of expenditure and
estimates and make certain recom-
mendations and submit periodical re-
ports to the Corporation, to be taken
note of by the Corporation. This
Committee will be a fully elected
Committee, with the members includ-
ing the Municipal Chief Accountant
and Municipal Chie? Auditor. The
functions of this Committee will be -
to examine the estimates of expendi-
ture under various heads, expendi-
ture incurred for the wvarious items
and to submit reports to the Cox-
poration. It will also discharge such
other functions of examining the
estimates of expenditure or expendi-
ture incurred as may be assigned to
it by & resolution of the Corporation
n that behalf.

This is similar to, I do not say the
same as, our Estimmates Commitiee or
Public Accounts Committee. But the
idea is more or less the same, so that
this Committee would be of valuable
assistance in the working of the
Delhi Municipal Corporation.

With these few words, I request the
Minister to accept my amendments.

Shrl Datar: 1 oppose all these
amendments except mine.

Shri T. B, Viital Rao: We want the
1essons.

Shr} Datar: No reason is necessary.

Mr. Deputy-Speaker: I shall now
put amendments Nos. 149 to 151 to
vote.

The gquestion is:

Page 27, line 8—

before “of” insert “and a Fin-
ance Committes"

The wmotion was negatived,
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Mr. Deputy-Bpeaker: The question
is:

Page 28—
after line 8, insert:

“(8A) The Finance Commit-~
tee shall consist of seven mem-
bers including the Municipal
Chief Accountant and the Muni-
cipal Chiet Auditor and the
rest elected by the members of
the Corporation afier each gene-
ral election or as soon as pPoS-
sible at any other meeting sub-
segquent thereto.

(6B) It shall be the duty of
the Finance Committee—

{(a) to examine the estimates
of expenditure under various
heads and submit iis reports to
the Corporation;

(b) to examine the expendi-
ture incurred for the wvarious
items of expenditure under the
Municipal Corporation and sub-
mit its reports to the Corpora-
tioq;

{c) to Qdischarge such other
functions of examining the
estimates of expenditure or ex-
penditure incurred as may be
assigned to it by a resolution
of the Corporation in this be-
half.”

The motion was negatived.

Mr. Deputy-Speaker: The question
|- 34

Page 28, line 5,—
before “shall” insert
and the Finance Committee”
The motion was negatived.
Now, I shall put amendment No.

153 to the vote of the House. The
juestion is:

Page 27, line 29—

for “the rural areas” substitute—
“any of the matlers specified in

sub-clauses (i), (ii) and (iii) of

tlause (a) of sub-section (8)”.
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The maotion was adopted,
The question is:

“That clause 39, as amended,
stand part of the Bill",

The wmotion was adopted.

C'!quse 39, as amended, was added to
the Ball.

Clauses 40 and 41 were added to the
Bzll.

Clause 42— (Obligatory functions of
the Coarporation)

Shri Vajpayee: I beg to move:

Page 30, line 17 after ‘primary’”
insert “and secondary".

T EWEA &7 #veW FHTETEnT
%1 foent & sy § 7 F19 ox fKur
T ¢ 3w ¥ ¢ 1 Iufegw fAduw § oy
Sqaeqy 87 € ¥ 3w F wAEI F-
LA F ¥7] qafas far  dwws
®7 HiEFETT R 1| ¥E EUNT & 30
® § ug a1 ¥ g 5 arenfas foen
£, AFEN HHTA WY, A W
& wEa 2 fauy sy ) el oY feeey
® Y ureafos frgy s W@ 2 9 ®
faq w1 ufy N sueeur w@T 9O
T SH T U W FTOREE W)
areafas oy A H Ty Wyc e ®
' § ¥Fu goe wa afa Wy
ot At wrttaw wisufaw fow s
&rr aig & iy w1 v ) et &
wreafu forer & wAw aper §, 99 WY
a @ ¥ 1 fawlt | aidwady
T & 1 w7 W 3% wiEd &ty wveafuas
frar waall N D A wwEwE
g T & wEl W, I gy
¥, ag iferie & avgw ol Wl ?
qfeaie &7 grw afas  wrofe
TaaEmat 4 & 1 O g sTEeE W)
revfae w7 # ufeerT 2y wgd ¢
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&Y & wawan § e wo @ WY i
v § g WA ot WY uwfe oy
s

Mr. Deputy-Speaker: Amendment
moved:

Page 30, line 17—

after "primary” insert “and secon-

dary”.

oY WS TATEY © ITETH AZIEA,
il ST Aoy Sft & ot awse o
L, ¥ Iww fAAg Har g | X9 w7 W
g ¥ f faeelt ¥ srgfaw oz areafas
ferery ®Y sgereay Ty @UR @ fF o
w1 v KEr frar S Fwar | SrafEE
farart 7 g ¥ FI1 9F FIFTS: | SN
T Hgfafass s¥E & ar Y @A
wfafgew safear § 37 & w=r@
ST grafaw faer € sy & 39 9 5
WETIHY F ATY Wo, wo WEHF qFF
o &+ w9 faE T gy g 5 o
waeyT & w3 grafaw famar 92 &
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AURET § I WY 70 oAy ¥ 1w A
areafuw famT & fog Y grax ad==q
o § 37 § wsarawy o sy §, ffwq
X W7 1 Wy ¥ 7 e W wreor aft

wr ¢ fe & ar @t fasyw wgfafaus
wafeqy & o @ € ar fax faeefy

NOET & Q9 @ & | 9% ag %
FHEIX ¥ 2@ @ A owuw @ & WX
I W W AT FTH GEWIAF BIH
o & 1 o7 @ wreafaE e ¥ 4 5
*T gy 2, IF ¥ wFAY & gAY §,
& At &S W H IG MY 4 | 9§
FT W ¥ ¥ ¢ e 9w § =T GO
q & FH FT GqOOHT §, ITE FNG 9
I & waq fafmg & @ gt
I AT FEEy A oY g
T Y, W I9 w7 Ay w7 g o

Shri Datar: May I point out, asg
the hon Home Minister has already
done, that the responsibilily in res-
pect of primary education 1s suffi-
ciently heavv? He has also pointed out
the circumstances under which he
had to find a large amount-—in terms
of lakhs—for the purpose of gving
good buildings to the extent he can
so far as primary education 1tself was
concerned It 18 also a pownt which
might be noted that it 1s open to-
the Municipal Corporation to run
or maintain certain gsecondary
schools But that does not mean
that the whole LlLabiity of having
an establishment or a depart-
ment for secondary education—
taking the whole burden of aiding or
recognising or doing other things as
a department—should be thrown en-
tirely on the Corporation itself. 1
believe that under the present cir-
cumstances the Muncipal Corpora-
t.on will have ruffictent work so far
as primary education 18 concerned
and 1t would not be in the interests
of the Municipal Corporation itself

to fasten on 1t mare burdens at least
at this stage.

It would be open to the Municipak
Corporation, in a proper case, after
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[8hri Datar}

they find that they can deal effectively
“with this to take over this question,
‘because it has been mentioned in the
discretionary subjects. The question
is, should it be a compulsory subject
to start with. 1 believe that the pro-
visions that have been made are per-
fectly reasonable and would give the
Corporation sufficient time for first
putting primary education on a sound
footing and then considering the fur-
ther question as to whether secondary
education should also be taken over
by them.

Mr. Deputy-Speaker: I will now
put the amendment to the vote. The
.question is:

Page 30, line 17—

after “primary” insert "‘and secon-
dary”.

The motion was negatived.

Mr. Deputy-Speaker: The question
§s:

*“That clause 42 stand part of
the Bill.”

The motion was adopted.
Clause 42 was added to the Bill.

.Clauses 43 and 44 were added to the
Bill.

eClaune 45— {Constitution of the Stand-
ing Committee)

Shri Vajpayee* Sir, 1 beg to move:
Page 33, line 11—

add at the end: —

“and such election shall be held
in accordance with the system of
proportional representation by
-means of the single transferable
vote.”

off ol . SuTEw AET, W
-wy wr gy e wafegy & fafor
-ST I ¥ WA qTfa ¥ R ) e WY
- uTO § ¥ | gy Nwd & fad dnvee

and such election shall be held in
accordance with the system of pro-
portional representation by means of
the single transferable vote.

Shri Datar: I am not accepting this
amendment for the reason that in all
cases when members of Standing
Committees are to be elected, they
ought to be elected by the ordinary
method so that there would be greater
harmony and greater cohesion bet-
ween the members and the work
will be more effective than by having
Proportional representation.

Mr. Deputy-Speaker: 1 will now
put the amendment to the House.
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The Question is:
Page 33, line 11—
add at the end:—

“and such election shall be held
in accordance with the system of

propoertional representation by
means of the single transferable
vote.”

The motion was negatived.

Mr, Deputy-Speaker: The question
is:

‘“That clause 45 do stand part of
the Bill.”

The motion was adopted.
Clause 45 was added to the Bill.

Clauses 46 to 53 were added to the
Bill.

Clause 54— (Appointment, etc. of the
Commissioner)

Shrl Vajpayee: Sir, I beg to move:
Page 37, lines 4 and 5—

for “not less than three-fifths
of the total number of members,”
substitute “the total number of
members and by a majority of
two thirds of those present and
voting.”

Iareq  WERE, %9 faguyw €
aa SrEreAT ¥ T ff, 99 g9 ™

ary az #r mmafa gf @ fr s
® g A &fEEET w1 9% SOET T
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R W AT ¥ g fagr o, @
o T At & f A g | Afier oY sqaeay
Y 7§ 2, 39 & 73 Ux AurwT Sqfeqy
fear 3 1 iy fadges ¥ @ gyew

" AT O &, A B ONWIT ¥ —

The Central Government

(a) shall remove the Commissioner
from office if at a special meeting of
the Corporution called for the purpose
a resolution for such removal has
been passed by a majority of not less
than three-fifths of the total number
of members;

¥ GOIT g & % three-fitths of

the total number of members %1 e
the total number of members and by
a majority of two-thirds of those
present and voting

ag o fzgr ama W W T@ ¥ W
T FT e w fxov o

Shri Datar: So far as this guestion
is concerned, the approach of the hon.
Member is wrong. The Municipal
Commissioner is appointed for the
purpose of carrying on his duties.
Only in exceptional circumstances,
when there is any gross irregularity
or wrong conduct on his part, the
Corporation will remove him. In
these circumstances, if the removal is
made extremely easy, it might create:

- difficulties. Therefore, I would submit
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[SBhri Datar]
that the provision here has been ac-
cepted by the Joint Committee after
full consideration If there is a
majority of not less than three-fifths,
that ought to be sufficient That
would act as, restraining nfluence so
far as the Municipal Commuissioner's
conduct 1s concerned and that would
add to healthy traditions 8o, the
approach of the hon Member to this

question 1s wrong

Mr. Deputy-Speaker: I shall put
amendment No 48 to the vote of the
House

The question 1s

Page 37, hines 4 and 5—

for ‘“not less than three-fifths
of the total number of members,”
substitute ‘‘the total number of
members and by a majority of
two thirds of those present and
voting "

The motion was negatived
Mr. Deputy-Speaker: The question
is:

‘“That Clause 54 stand part of
the Bi1ll”
The motion was adopted.
Clause 54 was added to the Bill

Clanse 535.— Salary and allow
ances of the Commissioner)

st wrwIdt  Suremw wERT,
fardaw &Y wra wy 9T { wwAT we
AT ¥ FWNA W KT A@AT ¥
wnfe @ wwT 2
Page 37—
after lme 21, add:

“Provided further that in flxing
such salary or allowances or in
varying them, the Government
shall take into consideration the
recommendations if any, made by
the Corporation in this regard ™

worw ¥y & o sgfafaver sherdy
R, 37 & gTETE W ST ¥ ww
TR H ey @ ¥ wivwre &
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vy ¥ faaroor fagr man § e o

(Mr SprAkEr in the Chair]
15 27 hrs

gaw ® ¥R gz aoe" ey fear
2 fie wuadt wTT % w7 Oy o fEar
I

‘“Provided further that in fixing
such salary or allowances or in
varying them, the Government
shall take into consideration the
recommendations, if any, made by
the Corporation in this regard.”

& gawar ¥ & ag gueT Tw+T
DT & o ¥q w=wrT fasar o )

Bhri Datar: I am afraid this is
neither reasonable nor practicable.
The Commussioner 1s to be a very high
officer It would be open to the Gov-
ernment to appoint a haigh officer and
naturally the Corporation has to give
the pay and allowances which he ge-
neral gets In those circumstances,
there should be no recommendation
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so far ax the guestion of pay is con-
cerned. The high post that he occu-
pies should be such that that alone
should be tzken inte account and not
merely the question of pay. If, for
instance, we insist upon having an
officer of a lower grade of pay, then
it may be found that he may not be
a suitable officer. Difficulties might
arise. They are very heavy respon-
sibilities. In these circumstances, I am
afraid that the hon. Member’s ap-
proach is not correct.

Mr. Speaker: 1 shall put amend-
ment No. 49 to the vote of the House.

The gquestion is:
Page 37, after line 21, add:

“Provided further that in fix-
ing such salary or allowances or
in varying them, the Government
ahall take into consideration the
recommendations, if any, made by
the Corporation in this regard.”

The motion was negatived.

Mr. Speaker: The question is:

*“That Clause 55 stand part of the
nin.”

The motion was adopted.
Clause 55 was added to the Bill

Clavses 38 to 38 were odded to the
Bl

MOTION RE: STATEMENT BY ¥YIN-
ANCE MINISTER ON HIS VISIT
ABROAD

Mr. Speaker: There is only one
more minute. We will take up the
other work.

Shri M. B. Masani (Ranchi--East):
Sir, before I commence, the House
would like to know when the debate,
which would be adjourned today, will
be resumed.

Mr. Bpeaker: It will be resumed
tomorrow as the first item after Quas-
tion Heur.
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Statement by 2612
Finance Minister
on his visit abroad

Shri C. D. Pande (Naini Tal): May
I also enquire if it is possible to ex-
tend the time to four hours at least
instead of 24 hours. It is a very
important question. Many people
who have not spoken would like to
speak on thas as it is a guestion of
policy—economical as well as poli-
tical. So, more time should be given,

Shri Yajnilk (Ahmedabad): There
are 52 persons who sent in this, Sir.

Shri C. D. Pande: There are 400 on
this side.

Mr. Speaker: This ought to have
been part of planning, I said. But we
will take this up independently. We
will consider this matter and we sghall
see as we proceed,

Shri M. R. Masgni: Mr. Speaker,
Sar, the notice of motion which stands
in my name has been put before the
House on behalf of the Independent
Parliamentary Group and the Gana-
tantra Parishad Group in this Par-
liament, and I have great pleasure in
moving this motion. I beg to move:

‘“That the statement by the
Finance Minister on his visit to
the US.A, Canada, th¢ UK,
and West Germany, laid on the
Table of the House on the 13th
November, 1857, be taken into
conaideration.”

The purpose of raising this debate
on the statement laid on the Table by
the Finance Minister is to focus at-
tention to this country’'s great need
for foreign capital, and to consider
ways and means by which we can
create in this country a.climate which
will attract that capital. I hope, Sir,
that this debate will not be divertsd
from this essential purpose in the
national interest into the realm of ex-
tranequs controversies.

It is not necessary, at this stage in
our economic development, o stress
the need for foreign capital. The im-
mediate gap in our foreign exchange
position with which we are faced bas





